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... (Interruptions)

At this stage, Shri Ram Mohan Naidu Kinjarapu, Shri B.N. Chandrappa and
some other hon. Members came and stood on the floor near the Table.

... (Interruptions)
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11 01 hrs
ORAL ANSWER TO QUESTION
HON. SPEAKER: Shri Rahul Shewale — Not present.
... (Interruptions)
HON. SPEAKER: Shri Bhartruhari Mahtab

... (Interruptions)

(Q.141)

SHRI BHARTRUHARI MAHTAB : Madam, prior to implementation of the
Goods and Services Tax, the weavers used to get yarns on credit basis from
the traders. But this credit system has been disrupted due to implementation of
GST. The master cooperatives which used to sell their products only on credit
basis, need to make their payment immediately as the tax returns have to be
filed every 15 days. As a result, the poor weavers who are not in a position to
make the down payments are being forced out of their occupation. ...
(Interruptions)

| would like to know from the hon. Minister what steps are being taken to
revive the credit system and also to protect the livelihood of poor weavers in
the country.... (Interruptions)
I HATT H 5T F3T (3t STOTT TFeN): A JTeel HeledT, A= Aay =

=T UpR &b NSoxT b GRT TAT 3T YbR H I I T STFDIRIT & ST & 3iR
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S Sf.G. . Bl 8, ISP GRT S-S FHRATY &, S TaReld A Faferd U3 &b
IR H F 3TUD! AT ATET §, TS I8 sk 8, TS A 6, SHI-oll FHRITY T 315
g, B9 T Blosd & AT S5 & IR I FHITAT T FHTET T 81 S0 501
A T AR AR 81 87 9184 & fob K0T A FRT HaT 3R s 3 AT
JISHT & FTeH o §9RT A3, TA.6.,Tq.S. & Al 3l oRT TR & o 81, 32
3RUT T GIIET Iuetey 81l FRDIR b SHIIR YIRT A I¢ d JIeT J&TT b off %&! 8

$P JfCTET AT ST SILUF.CI. aTell 91 Hel 8, 87 IqD FHI-I7T R
PRI &R 38 &) DIIRAeT o HTedH I IHepT f+ar T febam T ¥aT 2

11 04 hrs
At this stage, Shrimati V. Sathyabama and some other hon. Members came
and stood on the floor near the Table.

SHRI BHARTRUHARI MAHTAB : Madam, the question has remained
unanswered. My question was, what steps the Government was taking to
revive the credit system.... (Interruptions) Madam, this is my second question.
... (Interruptions)

As the Prime Minister has said very recently, | think, yesterday or the
day before, that he is going to ease the GST component, | want to know
whether the Government is considering to free the handloom sector,

specifically the textile sector from GST purview.... (Interruptions)

SN 3G/ ST : AT el TBISAT, H UY Bl IR o &l WINT fhar & b
SHECT B WR Se-Sfe At SaacTsel HaTerd A e a7 UfeRed A Fafer Sif
Al fwg a1 % €, S fawRil o) &) AR T e b 91E ol H g9 9o U fhy
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o} 8l A9 BIgeaR § Usel 18 Ui Sfivet o, ST &7+ 12 ufaerd fasar &1 O
&l IR HaR & Hhise 7 iR HIgaR § B BT TIRT 85 T & SIGRIcT &b A1eed
3, 3R IGH PIS FHET & 3T & &1 1Y S = el & & H1 T 5541
ST & HTEH ¥ g8 AR Heaqul Ud HecdTeial 1S3 Pl 84 I 8 fd I8
9% UTeRe[d A FefRrd &, § a1 a1g fdb &5 UiaRcaT Si$dT A A T J1orT Bl
IR febaT 81 IHD HATEH H §H HTHRY UfaReld Pl 371 (199 &b vy H R 6
0 Gepee ARSI &b HTEgH A Hi &9 UleRe[d A el THg Pl 7ae B &l I db
BT AISHT I &7 D! T T IJueTed BRI 81 W & AT GFIeT $g I B
et ded & Hred § T &9 UfaRe[d & Fefeid g7esl T FedIT 3R FLRl
ST R 81 U & ST 30T HEed U T IR 8, S 89 Uraveld JHal & folg
ST H3AT $pTSC ThTH o HTERH & HT 1R TES-317 AT il Hfgetral 3R .. U
TS & AN & folY HiaTgS aRIa &, b folq T AT abT AR fobam 7T 81 39
gl UfeRer=T § ST f&sTel! &l @l AT &, I farstell & T Dl dF B & foru oy
YhR F & ITDhT TSI R Hp, TP o7 IR TG b JATEIH I Ht HleR JIoHT
1 TR febarT 81 U &Y dfeRefd o fofy 89 3M1S.E1., STHRaehal, JTSTR fdebr, TR, Sil-
ST AT TR 37 fmTl & Areed & vl A1fey, I At TSN BT JHRY 89
febarr 81 U & Caader Pitcel Hs, S BIR UleRelH P FeT dlel THE &, I
HEAIT 81, 3P folY T R s & HATeTT A &9 S1ferehar & F_is dud i Gfaer
SUAH PRI 81 SHT THR A UTeReH Al HeX b ATedH I B ol H gl qamT
TS & feb JFIT T 531 SiT & GIRT 3 AT T YHRY {1 1T 81 I8 FomT 1
378, 2017 | URY g & 3R 31 71, 2020 Teb dof alell Ao &, FoRe 487
PRIS D9 BT TS Bl
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HON. SPEAKER: Shri Rahul Shewaleji, you can ask only one question. You
were not there when | called your name.

... (Interruptions)
SHRI RAHUL SHEWALE : Sorry, Madam. ... (Interruptions) Madam
Speaker, | thank you for giving me this opportunity. ... (Interruptions)

| want to draw the attention of the Government to the pathetic condition
of textile mill workers in Mumbai. Mumbai has a large number of textile mills in
which thousands of workers are working. The houses in mill compounds where
they live in are in a dilapidated condition, especially in Tata Mills and Kohinoor
Mills which are in my constituency. ... (Interruptions)

Basic housing amenities have been denied in the chawls they currently
live in. The chawls might collapse any time. | have raised this issue with
photographs of the worst condition of these chawls several times in the past
with the hon. Minister. The Minister has only acknowledged the matter, but
nothing has been done so far. ... (Interruptions)

Madam Speaker, | would like to ask the hon. Minister, through you, what
housing policy the Government is devising for the workers, for redevelopment
of these areas and providing pucca houses to safeguard their lives as well as
the financial assistance being provided for the same. ... (Interruptions)

Y SISTT ST : I LT HEISAT, § A Feg D a3t & IRFRI gl Ffp
S ol 9% &, g8 UleReld 3iR KU § Faferd 8 1T G&&F St T % firet, I
ST 3R I 91 T YR SToRk Reerfer & Hefer &, I HaTerd el 81 39 W)
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qHI-FT IR T T &1 & 81 H A1 S it § DT AT § o 3R d T
3 43 PR 39 Gy H qS F1 DRAT TS Al PR el &l ... (Interruptions)
HON. SPEAKER: Please go to your seats.

... (Interruptions)
HON. SPEAKER: The House stands adjourned to meet again at 12 o’clock.
1109 hrs

The Lok Sabha then adjourned till Twelve of the Clock.
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12 00 hrs
The Lok Sabha reassembled at Twelve of the Clock.

(Hon. Speaker in the Chair)

ATTIRT STETET : HIFHI TR0, et AT fawl o) o Hal & T U
Y T TTH 8 81 FHeT He<aqul 8, TATY I fofy ATST & PprIATE! 4 e
ST e T8l &, TAY H fhdl TR Rt el T 1 SFAfT Ta el
I &l
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12 01 hrs
PAPERS LAID ON THE TABLE

HON. SPEAKER: Now, the House will take up Papers to be laid on the Table.
THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND MINISTER OF STATE OF THE MINISTRY OF INFORMATION
AND BROADCASTING (COL. RAJYAVARDHAN RATHORE (RETD.)): | beg
to lay on the Table a copy of the Memorandum of Understanding (Hindi and
English versions) between the Broadcast Engineering Consultants India
Limited and the Ministry of Information and Broadcasting for the year 2018-
2019.

[Placed in Library, See No. LT 10023/16/18]
THE MINISTER OF STATE OF THE MINISTRY OF POWER AND MINISTER
OF STATE OF THE MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI
R.K. SINGH): | beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 394 of the Companies Act, 2013:-
(a) (i) Review by the Government of the working of the Power Grid Corporation
of India Limited, New Delhi, for the year 2017-2018.
(i) Annual Report of the Power Grid Corporation of India Limited, New Delhi,
for the year 2017-2018, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10024/16/18]
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(b) (i) Review by the Government of the working of the SJVN Limited, Shimla,
for the year 2017-2018.
(i) Annual Report of the SJVN Limited, Shimla, for the year 2017-2018, along
with Audited Accounts and comments of the Comptroller and Auditor General
thereon.

[Placed in Library, See No. LT 10025/16/18]
(c) (i) Review by the Government of the working of the NHPC Limited,
Faridabad, for the year 2017-2018.
(i) Annual Report of the NHPC Limited, Faridabad, for the year 2017-2018,
along with Audited Accounts and comments of the Comptroller and Auditor
General thereon.

[Placed in Library, See No. LT 10026/16/18]
(d) (i) Review by the Government of the working of the NHDC Limited, Bhopal,
for the year 2017-2018.
(i) Annual Report of the NHDC Limited, Bhopal, for the year 2017-2018, along
with Audited Accounts and comments of the Comptroller and Auditor General
thereon.

[Placed in Library, See No. LT 10027/16/18]
(e) (i) Review by the Government of the working of the North Eastern Electric

Power Corporation Limited, Shillong, for the year 2017-2018.
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(i) Annual Report of the North Eastern Electric Power Corporation Limited,
Shillong, for the year 2017-2018, along with Audited Accounts and comments
of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10028/16/18]
(f) (i) Review by the Government of the working of the THDC India Limited,
Rishikesh, for the year 2017-2018.
(i) Annual Report of the THDC India Limited, Rishikesh, for the year 2017-
2018, along with Audited Accounts and comments of the Comptroller and
Auditor General thereon.

[Placed in Library, See No. LT 10029/16/18]
(2) (i) A copy of the Annual Report (Hindi and English versions) of the National
Institute of Wind Energy, Chennai, for the year 2017-2018, along with Audited
Accounts.
(ii) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Wind Energy, Chennai, for the year
2017-2018.

[Placed in Library, See No. LT 10030/16/18]
(3) (i) A copy of the Annual Report (Hindi and English versions) of the Central
Electricity Regulatory Commission, New Delhi, for the year 2017-2018, along

with Audited Accounts.
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(ii) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central Electricity Regulatory Commission, New Delhi, for
the year 2017-2018.

[Placed in Library, See No. LT 10031/16/18]
(4) A copy each of the following Notifications (Hindi and English versions)
under sub-section (1) of Section 59 of the Energy Conservation Act, 2001:-
(i) The Energy Conservation (Energy Consumption Norms and Standards for
Designated Consumers, Form, Time within which, and Manner of Preparation
and Implementation of Scheme, Procedure for Issue of Energy Savings
Certificate and Value of Per Metric Ton of Oil Equivalent of Energy Consumed)
Amendment Rules, 2016 published in Notification No. G.S.R.373(E) in Gazette
of India dated 31st March, 2016.
(ii) The Energy Conservation (the form and manner for submission of report on
the status of energy consumption by the designated consumers) Amendment
Rules, 2015 published in Notification No. G.S.R.891(E) in Gazette of India
dated 19" November, 2015.
(iif) The Energy Conservation (Energy Consumption Norms, Form, Time within
which, and Manner of Preparation and Implementation of Scheme, Procedure
for Issue of Energy Savings Certificate and Value of Per Metric Ton of OIl
Equivalent of Energy Consumed) Amendment Rules, 2015 published in

Notification No. G.S.R.528(E) in Gazette of India dated 2nd July, 2015.
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(iv) The Bureau of Energy Efficiency (Particulars and Manner of their Display
on Labels of Stationary Storage Type Electric Water Heater) Regulations, 2016
published in Notification No. BEE/S&L/Water Heater/3/2015-16 in Gazette of
India dated 8" September, 2016.
(v) The Bureau of Energy Efficiency (Particulars and Manner of their Display
on Labels of Household Direct Cool Refrigerators) Regulations, 2016
published in Notification No. BEE/S&L/Ref/70/2016-17 in Gazette of India
dated 26th May, 2016.
(vi) The Bureau of Energy Efficiency (Particulars and Manner of their Display
on Labels of Colour Televisions) Regulations, 2016 published in Notification
No. BEE/S&L/CTV/02/2016-17 in Gazette of India dated 26th May, 2016.
(5) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (4) above.

[Placed in Library, See No. LT 10032/16/18]
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF SHIPPING (SHRI PON
RADHAKRISHNAN): | beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 394 of the Companies Act, 2013:-
(i) Review by the Government of the working of the Hooghly Dock and Port

Engineers Limited, Kolkata, for the year 2017-2018.
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(i) Annual Report of the Hooghly Dock and Port Engineers Limited, Kolkata,
for the year 2017-2018, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10033/16/18]
(2) (i) A copy of the Annual Administration Report (Hindi and English versions)
of the Paradip Port Trust, Paradip, for the year 2017-2018.
(ii) A copy of the Review (Hindi and English versions) by the Government of
the working of the Paradip Port Trust, Paradip, for the year 2017-2018.
(iif) A copy of the Annual Accounts (Hindi and English versions) of the Paradip
Port Trust, Paradip, for the year 2017-2018, together with Audit Report
thereon.
(iv) A copy of the Review (Hindi and English versions) on the Audited Accounts
of the Paradip Port Trust, Paradip, for the year 2017-2018.

[Placed in Library, See No. LT 10034/16/18]
(3) (i) A copy of the Annual Administration Report (Hindi and English versions)
of the Mumbai Port Trust, Pension Fund Trust, Mumbai, for the year 2017-
2018, along with Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the Government of
the working of the Mumbai Port Trust, Pension Fund Trust, Mumbai, for the
year 2017-2018.

[Placed in Library, See No. LT 10035/16/18]
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(4) (i) A copy of the Annual Report (Hindi and English versions) of the
Seamen’s Provident Fund Organisation, Mumbai, for the year 2017-2018,
along with Audited Accounts.
(ii) A copy of the Review (Hindi and English versions) by the Government of
the working of the Seamen’s Provident Fund Organisation, Mumbai, for the
year 2017-2018.

[Placed in Library, See No. LT 10036/16/18]
(5) A copy of the Annual Accounts (Hindi and English versions) of the Tariff
Authority for Major Ports, Mumbai, for the year 2017-2018, together with Audit
Report thereon.

[Placed in Library, See No. LT 10037/16/18]
(6) (i) A copy of the Annual Administration Report (Hindi and English versions)
of the Jawaharlal Nehru Port Trust, Navi Mumbai, for the year 2017-2018.
(ii) A copy of the Review (Hindi and English versions) by the Government of
the working of the Jawaharlal Nehru Port Trust, Navi Mumbai, for the year
2017-2018.
(i) A copy of the Annual Accounts (Hindi and English versions) of the
Jawaharlal Nehru Port Trust, Navi Mumbai, for the year 2017-2018, together
with Audit Report thereon.
(iv) A copy of the Review (Hindi and English versions) on the Audited Accounts
of the Jawaharlal Nehru Port Trust, Navi Mumbai, for the year 2017-2018.

[Placed in Library, See No. LT 10038/16/18]
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(7) (i) A copy of the Annual Administration Report (Hindi and English versions)

of the Visakhapatnam Port Trust, Visakhapatnam, for the year 2017-2018.

(ii) A copy of the Review (Hindi and English versions) by the Government of

the working of the Visakhapatnam Port Trust, Visakhapatnam, for the year

2017-2018.

(i) A copy of the Annual Accounts (Hindi and English versions) of the

Visakhapatnam Port Trust, Visakhapatnam, for the year 2017-2018, together

with Audit Report thereon.

(iv) A copy of the Review (Hindi and English versions) on the Audited Accounts

of the Visakhapatnam Port Trust, Visakhapatnam, for the year 2017-2018.
[Placed in Library, See No. LT 10039/16/18]

(8) A copy each of the following Notifications (Hindi and English versions)

under sub-section (4) of Section 124 of the Major Port Trusts Act, 1963:-

(i) G.S.R.715(E) published in Gazette of India dated 30th July, 2018, approving

the Mormugao Port Trust Employees (Recruitment, Seniority and Promotion)

Amendment Regulations, 2018.

(i) G.S.R.776(E) published in Gazette of India dated 14th August, 2018,

approving the Mumbai Port Trust Employees (Recruitment, Seniority and

Promotion) Amendment Regulations, 2018.

(i) G.S.R.777(E) published in Gazette of India dated 14th August, 2018,

approving the New Mangalore Port Trust Employees (Recruitment, Seniority

and Promotion) Amendment Regulations, 2018.
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(iv) G.S.R.778(E) published in Gazette of India dated 14th August, 2018,
approving the Chennai Port Trust Employees (Recruitment, Seniority and
Promotion) Amendment Regulations, 2018.

(v) G.S.R.835(E) published in Gazette of India dated 5th September, 2018,
approving the Cochin Port Trust Employees (Recruitment, Seniority and
Promotion) Amendment Regulations, 2018.

(vi) G.S.R.849(E) published in Gazette of India dated 10th September, 2018,
containing corrigendum to the Notification No. G.S.R.687(E) dated 15th
October, 2013.

(vii) G.S.R.850(E) published in Gazette of India dated 10th September, 2018,
approving the Tuticorin Port Trust Employees (Recruitment, Seniority and
Promotion) Amendment Regulations, 2018.

(viii) G.S.R.851(E) published in Gazette of India dated 10th September, 2018,
approving the Kolkata Port Trust Employees (Recruitment, Seniority and
Promotion) Amendment Regulations, 2018.

(ix) G.S.R.852(E) published in Gazette of India dated 10th September, 2018,
approving the Kandla Port Trust Employees (Recruitment, Seniority and
Promotion) Amendment Regulations, 2018.

(x) G.S.R.970(E) published in Gazette of India dated 4th October, 2018,
approving the Mormugao Port Trust Employees (Recruitment, Seniority and

Promotion) Amendment Regulations, 2018.
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(xi) G.S.R.971(E) published in Gazette of India dated 4th October, 2018,
containing corrigendum to the Notification No. G.S.R.77(E) dated 6th February,
20009.
(xii) G.S.R.1013(E) published in Gazette of India dated 10th October, 2018,
approving the Vishakhapatnam Port Trust Employees’ (Recruitment, Seniority
and Promotion) Amendment Regulations, 2018.
(xiii) G.S.R.1077(E) published in Gazette of India dated 30th October, 2018,
containing corrigendum to the Notification No. G.S.R.715(E) dated 30th July,
2018.
(xiv) G.S.R.1100(E) published in Gazette of India dated 13th November, 2018,
approving the Jawaharlal Nehru Port Trust Employees’ (Recruitment, Seniority
and Promotion) Amendment Regulations, 2018.
(xv) G.S.R.1101(E) published in Gazette of India dated 13th November, 2018,
approving the Visakhapatnam Port Trust Employees’ (Recruitment, Seniority
and Promotion) Amendment Regulations, 2018.
(xvi) G.S.R.1102(E) published in Gazette of India dated 13th November, 2018,
approving the Paradip Port Trust Employees’ (Recruitment, Seniority and
Promotion) Amendment Regulations, 2018.

[Placed in Library, See No. LT 10040/16/18]
(9) (i) A copy of the Annual Administration Report (Hindi and English versions)
of the Mumbai Port Trust, Mumbai, for the year 2017-2018.
(ii) A copy of the Review (Hindi and English versions) by the Government of

the working of the Mumbai Port Trust, Mumbai, for the year 2017-2018.
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(iii) A copy of the Annual Accounts (Hindi and English versions) of the Mumbai
Port Trust, Mumbai, for the year 2017-2018, together with Audit Report
thereon.
(iv) A copy of the Review (Hindi and English versions) on the Audited Accounts
of the Mumbai Port Trust, Mumbai, for the year 2017-2018.
[Placed in Library, See No. LT 10041/16/18]
ITIOT ferepTeT el 3 167 53T (3Tt 1T PuTer ATed): HEIST, H 19! SHfT A
fe=IforRae Iar |41 Ucet UR X &;-
1. () TISIS ATh WRel HSHE S, UG & a9 2017-2018 P
arffes ufcraes b ta ufer (fReat e SRt Hesun) deiT oRaTaRTer
gy

(@) FXICYT 3 TRl HrIoHC 3MU[E, 3MUiE & ay 2017-2018 &
PRIGRUT T TRBR GIRT FHTET BT U TfeT (ferl T ST FEhxon)|

[Placed in Library, See No. LT 10042/16/18]

(2) (IP) AR IR cTgaeiged HraseH, 78 el &b a§ 2017-2018 B
aTfep Ufcrae dr Uep UfeT (iRt AT SIS HXhRoT) TAT TETaRIfard
ol

(@) HURT TR AN GST BISSIH, s fSeell P a¥ 2017-2018 &
PRIGRUT T TRBR GIRT FHTET DT U UfeT (feml T STST FEhxon)|

[Placed in Library, See No. LT 10043/16/18]
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): | beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 394 of the Companies Act, 2013:-
(a) (i) Review by the Government of the working of the Braithwaite and
Company Limited, Kolkata, for the year 2017-2018.
(i) Annual Report of the Braithwaite and Company Limited, Kolkata, for the
year 2017-2018, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10044/16/18]
(b) (i) Review by the Government of the working of the RITES Limited, Delhi,
for the year 2017-2018.
(i) Annual Report of the RITES Limited, Delhi, for the year 2017-2018, along
with Audited Accounts and comments of the Comptroller and Auditor General
thereon.

[Placed in Library, See No. LT 10045/16/18]
(c) (i) Review by the Government of the working of the IRCON International
Limited, New Delhi, for the year 2017-2018.
(i) Annual Report of the IRCON International Limited, New Delhi, for the year
2017-2018, along with Audited Accounts and comments of the Comptroller and
Auditor General thereon.

[Placed in Library, See No. LT 10046/16/18]
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(d) (i) Review by the Government of the working of the Container Corporation
of India Limited, New Delhi, for the year 2017-2018.
(i) Annual Report of the Container Corporation of India Limited, New Delhi, for
the year 2017-2018, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10047/16/18]
(e) (i) Review by the Government of the working of the Konkan Railway
Corporation Limited, Navi Mumbai, for the year 2017-2018.
(i) Annual Report of the Konkan Railway Corporation Limited, Navi Mumbai,
for the year 2017-2018, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10048/16/18]
(f) (i) Review by the Government of the working of the Mumbai Railway Vikas
Corporation Limited, Mumbai, for the year 2017-2018.
(i) Annual Report of the Mumbai Railway Vikas Corporation Limited, Mumbai,
for the year 2017-2018, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10049/16/18]
(9) (i) Review by the Government of the working of the National High Speed

Rail Corporation Limited, New Delhi, for the year 2017-2018.
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(i) Annual Report of the National High Speed Rail Corporation Limited, New
Delhi, for the year 2017-2018, along with Audited Accounts and comments of
the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10050/16/18]

(h) (i) Review by the Government of the working of the Indian Railway Catering
and Tourism Corporation Limited, New Delhi, for the year 2017-2018.
(i) Annual Report of the Indian Railway Catering and Tourism Corporation
Limited, New Delhi, for the year 2017-2018, along with Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10051/16/18]
(i) (i) Review by the Government of the working of the Madhepura Electric
Locomotive Private Limited, New Delhi, for the year 2017-2018.
(i) Annual Report of Madhepura Electric Locomotive Private Limited, New
Delhi, for the year 2017-2018, along with Audited Accounts and comments of
the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10052/16/18]
(2) A copy each of the following Notifications (Hindi and English versions)
under Section 199 of the Railways Act, 1989:-
(i) The Dedicated Freight Corridor Railway General Rules, 2018 published in

Notification No. G.S.R.765(E) in Gazette of India dated 10th August, 2018.



20.12.2018 31

(i) The Railways (Opening for Public Carriage of Passengers) Amendment
Rules, 2018 published in Notification No. G.S.R.945(E) in Gazette of India
dated 1st October, 2018.

[Placed in Library, See No. LT 10053/16/18]
(3) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 30 of the Railway Claims Tribunal Act, 1987 :-
(i) The Railway Claims Tribunal (Salaries and Allowances and Conditions of
Services of Chairman, Vice-Chairman and Members) Amendment Rules, 2018
published in Notification No. G.S.R.1086(E) in Gazette of India dated 5th
November, 2018.
(ii) The Railway Claims Tribunal (Procedure) Second Amendment Rules, 2018
published in Notification No. G.S.R.1136(E) in Gazette of India dated 26th
November, 2018.
(i) The Railway Claims Tribunal (Procedure) Amendment Rules, 2018
published in Notification No. G.S.R.816(E) in Gazette of India dated 28th
August, 2018.

[Placed in Library, See No. LT 10054/16/18]
(4) A copy of the Railway Protection Force (Second Amendment) Rules, 2018
(Hindi and English versions) published in Notification No. G.S.R.1067(E) in
Gazette of India dated 25th October, 2018 under sub-section (3) of Section 21
of the Railway Protection Force Act, 1957.

[Placed in Library, See No. LT 10055/16/18]
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION
(SHRI ARJUN RAM MEGHWAL): | beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (2) of Section 394 of the Companies Act, 2013:-
(i) Review by the Government of the working of the Andhra Pradesh State
Irrigation Development Corporation Limited, Hyderabad, for the years 2014-
2015 and 2015-2016.
(i) Annual Reports of the Andhra Pradesh State Irrigation Development
Corporation Limited, Hyderabad, for the years 2014-2015 and 2015-2016,
along with Audited Accounts and comments of the Comptroller and Auditor
General thereon.
(2) Two statements (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 10056/16/18]

¥ TATET ¥ 16T HAT (377 37917 e¥eT): HeledT, H 3fueh! SFAfT & FeferRad o
AT UTeT IR QT &:-
1. () icT caacsed auIc YA Brefidl, Jas & a¥ 2017-2018 &

arfep ufcrde df U Ufer (Rt T SRISIT FRPpRUT) ToAT eRgTasifard

Ryl
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dic CHICTged TaUIC THIZH B3R, Jas & a¥ 2017-2018 &

PRIGRUT DT TRPR GIRT THIET T Ty TfeT (fEwat TAT ST AEhrvn))|

[Placed in Library, See No. LT 10057/16/18]
RS TRAAIS THI9 HISRTe, A8 fieelt & af 2017-2018 & a1fiew
gferaes &t Uap Ufer (fawat ToIT TS TapvuT) el SRaTaRIfard &gl

R TgUIC T defiet, Fs fioell & ¥ 2017-2018 &
PRIGRUT DT TRBR GIRT THIET DT U TfeT (fawat TAT SISt Femwun)|

[Placed in Library, See No. LT 10058/16/18]
Ryefea wos e Riee Mexy R TAIfIUeH, J9% & ay 2017-2018
& a1 Ufrda B U Ufer (<l TAT SRS FFEHRON) ToAT oRgTaRITarT
ol

Riefee wwe 31e Riee Mexy Ree TAIfquer, g9% & ay 2017-2018
&P DHRIBRT DI TGN GRT THIET T T Uiy (Bt T RIS TR

[Placed in Library, See No. LT 10059/16/18]
e 3T CavIesed ReFd QRIS MSiTeTE & a¥ 2017-2018
& TP Ufcrde B U Ufer (<l TAT SRS FLEHRUN) TAT oRgTuRITarT
ol
e 3T CavIesed ReFd TAIRITeH, MSTeTE & a¥ 2017-2018
&P DRIBRT DI TROR FRT THIET P T Uiy (Bt T RIS TR

[Placed in Library, See No. LT 10060/16/18]
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5.

(Up) HF-HS cogerged e TAIRIGeM, JRd & a¥ 2017-2018 & a1
gferaes &t U Ufer (fawat ToIT SIS SapvuT) deiT SRaTaRIfard @i=dl

@) IS CoacIed R GIRIUe, IR & ¥ 2017-2018 & HRISRIT
DI TROR GIRT THIET DT U U (BT ToIT RS TR

[Placed in Library, See No. LT 10061/16/18]

ISERT there Hienfidht e a1, 2006 & ORT 27 & SU-GRT (1) &
3T ISERT thare HenfidhT e sreateer, 2017 S 5 31, 2018 & IRd
& IS0 H SRRGAT T Th.4. 1205 (1) TIMEUHCT / STACSICT / TI3dT /
NTEA/2017 5 HepTIRICT 8T &, e UIT (f&<l oI SIS HEhR0)|

I9h (6) H SfcelRad Wil T THT Ueel IR X H §U fdeid & PRUT a2+ arell
faRuT (fewst ToIT 3RS Teahvun)|

[Placed in Library, See No. LT 10062/16/18]
() S Cavfersel R TG, Hes & a¥ 2017-2018 & dTfSed
gferaes &t Uap Ufer (fawat ToIT RISt TapxuT) qeiT SRaTaRIfard @il
@) I Cadese Rad AT, J98 & 9y 2017-2018 P HIRIBRIT
IRBR GIRT FHIET DT T Hfer (Brar qaT SRSl )|

[Placed in Library, See No. LT 10063/16/18]
(TP)  HTSY AT TRACTS e THIRITLM, PRFCY & Y 2017-2018 &
aTfYep Ufcrae P Uep UfeT (Rt AT SIS HXhRoT) TAT TETuRIfard

ol
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@) A3 3fSAT CAACTZel Rl THITHULH, BII=Icy b ay 2017-2018 &
PIIBRUT T TRBR GIRT FHIET DT Ueh Uil (fFwal AT TSI FEhvun)|

[Placed in Library, See No. LT 10064/16/18]
(10)  PvaiT 9T SIS IIFIFRIH, 1948 I GRT 4 HT IU-GRT (3) P AT SIRT
SHTRRIET . B1.311.4999(31) ST 27 RIF=R, 2018 & AR & ISTUF H HehTHRIT
gs ot o R1ds GRT 59 ST 1Te & U« & egei Sf. Adel <dl, &
oG I3, g% HATETT, R WRDR Dl IAb I HACRT H G& e 9
&1 T Fafey AT oA Y, ST oY 5 S1IFRM Y ARIRE A Uge &1, & ol s
W IS &b TSR D BT H BRI BR & folg ARFIRIT foham 121 8, ot uep fr
(Rt oI SRS TR

[Placed in Library, See No. LT 10065/16/18]
THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS, MINISTER OF STATE IN THE MINISTRY OF SHIPPING AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): | beg to lay on the Table:-
(1) A copy each of the following Notifications (Hindi and English versions)
under Section 10 of the National Highways Act, 1956:-
(i) S.0.3991(E) published in Gazette of India dated the 16th August, 2018,
regarding rates of fees to be recovered from the users of National Highway

No.8B (Porbandar to Jetpur Section)in the State of Gujarat.
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(i) S.0.3992(E) published in Gazette of India dated the 16th August, 2018,
regarding rates of fees to be recovered from the users of National Highway
No.16 (Old NH 5) (lcchapuram to Narsannapeta Section) in the State of
Andhra Pradesh.

(iii)) S.0.3993(E) published in Gazette of India dated the 16th August, 2018,
regarding rates of fees to be recovered from the users of National Highway No.
No.16 (Old NH 5) (Diwancheruvu to Siddhantham Section) in the State of
Andhra Pradesh.

(iv) S.0.3994(E) published in Gazette of India dated the 16th August, 2018,
regarding rates of fees to be recovered from the users of National Highway
No.5 (Puintola to Icchapuram Section) in the State of Andhra Pradesh and
Odisha.

(v) S.0.4259(E) published in Gazette of India dated the 7th September, 2018,
regarding rates of fees to be recovered from the users of National Highway
No.65 (Salasar-Nagaur Section) in the State of Rajasthan.

(vi) S.0.4358(E) published in Gazette of India dated the 7th September, 2018,
regarding rates of fees to be recovered from the users of National Highway
No.27 (Chittorgarh-Kota Section) in the State of Rajasthan.

(vii) S.0.4969(E) published in Gazette of India dated the 25th September,
2018, regarding rates of fees to be recovered from the users of National

Highway No.7 (Chappra-RewaghatMuzaffarpur Section) in the State of Bihar.



20.12.2018 37

(viii) S.0.4970(E) published in Gazette of India dated the 25th September,
2018, regarding rates of fees to be recovered from the users of National
Highway No.148D (Gulabpura to Uniara Section Section) in the State of
Rajasthan.

(ix) S.0.5154(E) published in Gazette of India dated the 4th October, 2018,
regarding rates of fees to be recovered from the users of National Highway
No.11A (New NH 148) (Manoharpur-Dausa Section) in the State of Rajasthan.
(x) S.0.5155(E) published in Gazette of India dated the 4th October, 2018,
regarding rates of fees to be recovered from the users of National Highway
No.15 (Phalodi-Jaisalmer Section) in the State of Rajasthan.

(xi) S.0.5156(E) published in Gazette of India dated the 4th October, 2018,
making certain amendments in the Notification No. S.0.3991(E) dated
16.08.2018.

(xii) S.0.5420(E) published in Gazette of India dated the 26th October, 2018,
regarding rates of fees to be recovered from the users of National Highway
No.73 (New NH 344) (UP/Haryana Border-Yamunanagar-Saha-Barwala-
Panchkula Section) in the State of Haryana.

[Placed in Library, See No. LT 10066/16/18]
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(2) A copy of the National Highways Fee (Determination of Rates and
Collection) Amendment Rules, 2018 (Hindi and English versions) published in
Notification No. G.S.R.920(E) published in Gazette of India dated the 25th
September, 2018 under sub-section (3) of Section 9 of the National Highways
Act, 1956.

[Placed in Library, See No. LT 10067/16/18]
(3) A copy each of the following Notifications (Hindi and English versions)
under sub-section (4) of Section 212 of the Motor Vehicles Act, 1988:-
(i) S.O.558(E) published in Gazette of India dated the 9th February, 2018,
making certain amendments in the Notification No. S.0.1248(E) dated 5th
November, 2004.
(ii) S.0.1522(E) published in Gazette of India dated the 6th April, 2018, making
certain amendments in the Notification No. S.0.1997(E) dated 5th August,
2014.
(iif) S.0.1596(E) published in Gazette of India dated the 13th April, 2018,
making certain amendments in the Notification No. S.0.728(E) dated 18th
October, 1996.
(iv) S.0.2022(E) published in Gazette of India dated the 22nd May, 2018,
making certain amendments in the notifications, mentioned therein.
(v) S.0.2210(E) published in Gazette of India dated the 1st June, 2018,
making certain amendments in the Notification No. S.0.1365(E) dated 13th

December, 2004.



20.12.2018 39

(vi) S.0.2211(E) published in Gazette of India dated the 1st June, 2018,
making certain amendments in the Notification No. S.0.1365(E) dated 13th
December, 2004.

(vii) S.0.3467(E) published in Gazette of India dated the 16th July, 2018,
making certain amendments in the Notification No. S.0.728(E) dated 18th
October, 1996.

(viii) S.0.3881(E) published in Gazette of India dated the 6th August, 2018,
making certain amendments in the Notification No. S.0.3467(E) dated 16th
July, 2018.

(ix) The Central Motor Vehicles (10th Amendment) Rules, 2018 published in
Notification No. G.S.R.749(E) published in Gazette of India dated the 7th
August, 2018.

(x) The Central Motor Vehicles (Eleventh Amendment) Rules, 2018 published
in Notification No. G.S.R.870(E) published in Gazette of India dated the 13th
September, 2018.

(xi) The Central Motor Vehicles (12th Amendment) Rules, 2018 published in
Notification No. G.S.R.871(E) published in Gazette of India dated the 13th
September, 2018.

(xii) The Central Motor Vehicles (Thirteenth Amendment) Rules, 2018
published in Notification No. G.S.R.931(E) published in Gazette of India dated

the 27th September, 2018.
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(xiii) The Central Motor Vehicles (Regulation of Petroleum products supply to
bottling plant in Tripura from Bangladesh) Rules, 2018 published in Notification
No. G.S.R.1038(E) published in Gazette of India dated the 17th October, 2018.
(xiv) The Motor Vehicles (Vehicle Location Tracking Device and Emergency
Button) Order, 2018 published in Notification No. S.0.5453(E) published in
Gazette of India dated the 26th October, 2018.

(xv) S.0.5333(E) published in Gazette of India dated the 18th October, 2018,
regarding the provisions of sub-section (1) of Section 66 of the Motor Vehicles
Act, 1988 shall not apply to the types of transport vehicles, mentioned therein,
used or to be used for the purpose of carriage of goods or passengers.

(xvi) S.0.5454(E) published in Gazette of India dated the 26th October, 2018,
making certain amendments in the Notification No. S.0.1663(E) dated 18th
April, 2018.

(xvii) The Central Motor Vehicles (Fourteenth Amendment) Rules, 2018
published in Notification No. G.S.R.1081(E) published in Gazette of India dated
the 2nd November, 2018.

(4) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

[Placed in Library, See No. LT 10068/16/18]
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY

AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER

RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION

(SHRI ARJUN RAM MEGHWAL): On behalf of Shri Rajnath Singh, | beg to lay

on the Table:-

1.

(i) A copy of the Proclamation (Hindi and English versions) dated 19"
December, 2018 issued by the President under article 356 of the
Constitution in relation to the State of Jammu and Kashmir published in
Notification No. G.S.R.1223 (E) in Gazette of India dated the 19"
December, 2018 under article 356 (3) of the Constitution.
(i) A copy of the Order (Hindi and English versions) dated 19"
December, 2018 made by the President in pursuance of sub-clause (i) of
clause (c) of the above Proclamation published in Notification No. G.S.R.
1224 (E) in Gazette of India dated the 19" December, 2018.
A copy of the Report (Hindi and English versions) dated the 28"
November, 2018 of the Governor of Jammu and Kashmir.

[Placed in Library, See No. LT 10068A/16/18]

...(cTgU)
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12 04 hrs
COMMITTEE ON PUBLIC UNDERTAKING
24" and 25" Reports

A} oIl PFHAR (PITST): HEISAT, H AN IushAl ol FAfer & Fe=ferRaa

TfcrdeT (femeit TIT SIS HEhRUT) IRl el & .-

(1) ®IC ¥ Tl X& AU Bl FHIET &b IR 2447 Hfcrde |

(2) YRR ISR ST UTFRARUT (THURaTS) fAfies' & aR § ARaBRY SUhAl
eeft Ifafer (164dF @t ) & 199 UferdeT & sfdfdy fewfor/RywRen wr
TWRDR GRT DI-TS-BRITE! Feelh 2587 Hfcrder]

1204 '> hrs
COMMITTEE ON THE WELFARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES
Statement

DR. KIRIT P. SOLANKI (AHMEDABAD): | beg to lay on the Table a copy of the
Statement (Hindi and English versions) showing final action taken by the
Government on the recommendations contained in the Nineteenth Report (16th
Lok Sabha) of the Committee on the Welfare of Scheduled Castes and

Scheduled Tribes.
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12 04 3. hrs
STANDING COMMITTEE ON COAL AND STEEL

Statements

it S Rig <Afiarer (FeRTSFIS): T8I, § PRI iR S¥UTa Feeft Tomft
Iy & gfcae & Sreu-Us iR Uie ¥ fdfdy fewfor/RimRen & ddeyr &
WRHR GRT HI-S-HRIAE Pl AW drer FrafeiRad feror (@ derm smsh

TRPRUT) T YT UR Xl §;-

(1) ST AT A TR IRAT X1 @R folfiics =T Haie
farfies @1 «difde iR faxfia erRi-fAsue & IR § 374 wfiae (164t
M ) H FATE RIHIR R WRBR GRT HI-TS-BRIATE P TR §
PIICAT TR ST Heet TARfT AT BT 43a7 nfcrae (169 e )|

(2) SEUTT FATCIT & e ‘Sl Sl 77 (2018-19) &b IR H 389
gfereT (16df @l M) § Sidfde RIwRel R TRBR GRT HI-Ts-
PRIATE B N T PR 3R LT Faeit TRl Ifafq &1 44ar
gfereT (1691 @l )|

(3) T AT & e ‘el &l HI (2018-19) & IR H 399
gferded (1691 el ) & Ifafdy RIwRe IR IRSR GRT HI-Ts-
PRIATE B N T PR 3R LT Faeit wmrRiy Ifafq @1 45a7
gfereT (1691 Al T) |
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12 05 hrs

STANDING COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT

Statements

Y T R (RAYR): FeIST, H AHIISTD =1 SR STfereprRelr Fareft et \fAfer &
ferAfeTRae fereRuT (f&=<t oI RIS TRepRUT) THT Yeel UR T &:-

(1) ARG =TT AR STRIBIRAT FATAT (ARG IR 37R 1B
ferT) T SRS I JFIN (2016-17) & IR § AHIND = AR
JferpTRaT Feeht TR IR (2016-17) & 27d Ufcded # Iidfdw
feoaforRn/RIATReN IR TRBR GRT HI-Ts-BHRIATET IR AT (2016-17)
& 359 wfded (16df @t T § Iiafdy fewafor/RwrRen w®
RBR GIRT 37T I-Ts-ehrIame! S gre feavur

(2) ARG =TT AR STRIBIRAT FATAT (ARG IR 37R 1fepriRer
ferT) <Y SRR T JFIN (2017-18) &b IR H FHIND =T AR
JfepIveT  Hoelt wmT dffT & 369 dfded oy
e fOr/RITATR e TR WRBR GRT HI-Ts-BHRIATET TR AT (2016-17)
& 447 vfdaed (16dF @t ) § Ifafdy fewafor/RywrRen w®
RDBR GIRT 3T DI-Tg-ehrIaTe! e gre feavur

(3) ARG =ITRT 3R JIRIBIRGT FATAT (SIS HLRAIBRUT farwT) i
3FIETT T AN (2017-18) & IR H HHINFb =R R AfRrpIRET
ae Tl T & 374 e 7 oiafdy fwfori/Rimrier w®
PR FRT DI-T-PRIAE! IR AT (2016-17) & 450 Hicdad (1691
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Al M) H IfdfdE feforn/RImRel R ISR GRT Jife HI-Ts-
HRIaTEr g aretr faavu

(4) ARG =IRT 31R SIRIGIRGAT FATeRT ([RERS AIRAIGROT o)
B TERID STRDHRI/SUGRON (TSIISHY) P WRIG B/ & foTg
ok QfRal & U FE™ar & AFT BT HRIFEIT & G F
HHIRTD =T 3R SfepTivaT et Turft Jffer & 489 ufcded o
3ffdE ORI/ AmRe IR TRBR GRT HI-TS-HRAEN W AR
(2017-18) & 554 ufdaes (16df e @) H fdfdw
feoforR/RIAIRT IR IRBR gRT 3T Hl-TS-BrRiaEr o= arer
ICERYI

(5) AHTRID =TT 3R RGBT FATAT (SIS HAIRAIBROT farqTT) i
3FIEI T AN (2018-19) & IR H AFINID =R 3R AfBIRET
Feelt Tt It & 519 Hfides # Iiafdy fewfory/RimrRent o=
WRBHR GRT HI-T5-HRAE! IR AT (2017-18) & 584 e (1691
M N § Fdfde feoufor/RIpriRe R SRR RT 3ifcd Hi-Ts-
CINEINCNIECICIEERUT

(6) STSITCH R HATTI el ST bl AT (2017-18) &P IR H AHTRTD
T 3R ARG Tl TorRll affr & 384 ufcrde o sidfae
feoaforn/RIATReN TR TRBR GRT HI-Ts-BHRIATET IR AT (2016-17)
% 464 mfaed (1647 @t ) H Ifafdy fewafor/RwRen w®
IRBR GRT T DHI-T3-priarel g arer favum
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(7) ST BRI F AT T STl & forg Srefors aeT & IR &
HHIRD =T 3R SfeepTivaT et TUrit JfHfer & 499 ufceT o
3fAfdE ORI/ AmReT IR TRBR GRT HI-TS-HRIAEN W AR
(2017-18) & 564 ufaes (16df w @) H Ifdfdw
feforR/RIAIRT IR IRBR gRT i HI-TS-BrRiaEr o= arer
ICERYI

(8) JAUEID B FATCIY I 3! Dl HIT (2017-18) &b IR H 399
yfcrae 7 sfafde feafor/RITwrRer o AMTioTs =Ry 3iR 3T
el TUrlt AMfT (2016-17) & 473 HI-TE-

HRiarEr ufdded (164 i ) N fAfdy fevafor/RiwriRet o
RBR GIRT 3T I-Tg-ehrIama! e gre feavur

(9) ACHRIEID B FATTY DI ST DI I (2018-19) &b IR H 534
yfcraed # siafd fewafory/Rymrie w AT = 3iR srfermrar
Heefl Tt AT (2017-18) & 609 HI-TE-PHRAE! Uidad (1691
A TN § dfde feoufor/RIpIiRel R SRBR R 3ifc Hi-Ts-
BRIGTET ST aTeT faeRu|
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12 05 "> hrs

STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the
303" and 306" Reports of the Standing Committee on Human Resource
Development on Demands for Grants (2018-19) pertaining to the

Department of Sports, Ministry of Youth Affairs and Sports=|=

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND MINISTER OF STATE OF THE MINISTRY OF INFORMATION
AND BROADCASTING (COL. RAJYAVARDHAN RATHORE (RETD.)): | beg
to lay a statement in the House in respect of item mentioned against my name

in serial no.14 of today’s revised List of Business.

* Laid on the Table and also placed in Library, See No.LT10069/16/18
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12 05 % hrs
(ii) Status of implementation of the recommendations contained in the
21 Report of the Standing Committee on Railways on 'New Railway

Catering Policy 2017 pertaining to the Ministry of Railways*

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): | beg to lay a statement on the status of implementation of the
recommendations contained in the 21% Report of the Parliamentary Standing
Committee on Railways (16th Lok Sabha). The 21* Report of the Committee on
'New Railway Catering Policy 2017' presented to the Lok Sabha on 07"
August, 2018 contained 27 recommendations and Action Taken Notes thereon
were furnished to the Committee on 29" November, 2018 in English and 30"
November, 2018 in Hindi. A statement showing details of all the
recommendations contained the Report and implementation status thereof is
enclosed. Since the statement is voluminous, | request that the same may be

taken as read.

* Laid on the Table and also placed in Library, See No.LT10070/16/18
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12 06 hrs

At this stage, Dr. Ravindra Babu and some other hon. Members came and
stood on the floor near the Table.

MOTIONS RE: EXTENSION OF TERM OF OFFICE OF MEMBERS OF
COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES

AMR): FRISAT, H IR el §i-

“(1) 1 T8 W91 22 SeITS, 2014 BT FHT FRT Wepdl TG b URT 3, T
3= fUes & dedTor Jadt AMRT (2018-19) & ITHH FSHAT BT
PTIEDTST TGTY ST b IR IR AT BN &, DT [Heifee el 8

(2) fb T8 9T 3T U vt & HeaTor Feelt AT (2018-19) & IaH™
ST DT BRIBIT DT ITH Alp THT P Ay P 3ifrT avy Tep
JTc Bl

(3) fop I8 |1 Irog T T Jfrd Adl & b 37 fUws auf & deror
Feeft AT (2018-19) F S TUT & IHM AT BT HRIBIA
oA e T dHY Al & SiferT g 9@ SgRT T § SR

TR T 5 g T & G G| b PRIDI Dl G S

R F&Id &l

HON. SPEAKER: The question is:

“(1) That this House do suspend para 3 of the Motion
adopted by the House on 22™ July, 2014 in its application to
the Motion for extension of the term of office of the present
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members of the Committee on the Welfare of Other
Backward Classes (2018-19).
(2)  That this House do extend the term of office of the
present members of the Committee on Welfare of Other
Backward Classes (2018-19) from Lok Sabha upto the last
day of the tenure of the present Lok Sabha.
(3) That this House do intimate to Rajya Sabha that the
term of office of present members of the Committee on
Welfare of Other Backward Classes (2018-19) from Lok
Sabha has been extended upto the last day of the tenure of
the present Lok Sabha and do agree to extension of the
tenure of the present members of Rajya Sabha on the
Committee accordingly.”

The motion was adopted.

... (Interruptions)

12 08 hrs

At this stage, Shri Gaurav Gogoi and some other hon. Members came and
stood on the floor near the Table.
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12 08"~ hrs

DEMANDS FOR SUPPLEMENTARY GRANTS, 2018-19

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): | rise to present a statement (Hindi and English
versions) showing the Supplementary Demands for Grants — Second Batch
for 2018-19.

[Placed in Library, See No. LT 10071/16/18]

12 09 hrs

COMPANIES (AMENDMENT) BILL, 2018

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): Madam, | beg to move for leave to introduce a Bill
further to amend the Companies Act, 2013.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend
the Companies Act, 2013.”
The motion was adopted.

SHRI ARUN JAITLEY: Madam, | introduce the Bill.

... (Interruptions)

* Published in the Gazette of India, Extraordinary, Part I, Section 2 Dated 20.12.2018
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12 09 ' hrs

STATEMENT RE: COMPANIES (AMENDMENT) ORDINANCE, 2018"

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): | beg to lay on the Table an explanatory Statement
(Hindi and English versions) showing reasons for immediate legislation by

promulgation of the Companies (Amendment) Ordinance, 2018(No. 9 of 2018).

* Laid on the Table and also placed in Library, See No. LT 10072/16/18
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DR. P. VENUGOPAL (TIRUVALLUR): Madam Speaker, on behalf of our Party,
AIADMK, we have given a notice to move an Adjournment Motion regarding
permission granted by the Central Water Commission (CWC) to Cauvery
Neeravari Nigam Limited, Karnataka to prepare a DPR for Mekedatu project on

River Cauvery. ...(Interruptions)

Madam, in clear violation of the award given by the Cauvery Water
Disputes Tribunal, the Central Water Commission, Government of India, had
given permission to prepare a DPR for constructing a reservoir at Mekedatu
across River Cauvery. ... (Interruptions) It is being constructed not just for
drinking water, but also to increase the extent of irrigation. ... (Interruptions)
The CWC did not consider the genuine and justifiable objection of Tamil Nadu.
... (Interruptions) This has caused great alarm and apprehension, and this is
going to affect the livelihood of lakhs of farmers who depend on Cauvery
water. ... (Interruptions)

Hon. Chief Minister of Tamil Nadu had written to the hon. Prime Minister
on 27.11.2018 requesting the Centre to instruct the CWC to withdraw the
permission given to prepare DPR to construct Mekedatu Dam across the
Cauvery River. ... (Interruptions) He reiterated the same in the Memorandum
presented to the hon. Prime Minister on 8.10.2018. ... (Interruptions) The

Tamil Nadu Legislative Assembly also passed a unanimous Resolution during
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its special sitting on 6.12.2018 in this regard and sent it to the Centre for
consideration. ... (Interruptions)

In view of this, | would request you, hon. Madam, to permit us to move
the  Adjournment Motion to draw the attention of the Government to this
very serious livelihood issue of lakhs of farmers of Tamil Nadu so that the
Centre instructs the CWC to withdraw the permission granted to Cauvery
Neeravari Nigam Limited. ... (Interruptions)

Thank you, Madam. ... (Interruptions)

HON. SPEAKER : Dr. K. Kamaraj, Shrimati R. Vanaroja, and Shrimati V.
Sathyabama are permitted to associate with the issue raised by Dr. P.
Venugopal.

... (Interruptions)
HON. SPEAKER: Yes, Shri Pralhad Joshi wants to say something.

... (Interruptions)
SHRI PRALHAD JOSHI (DHARWAD): Madam, in reply to a Question
regarding the Mekedatu Project listed today, it is mentioned that : “The
feasibility Report of Mekedatu Balancing Reservoir cum Drinking Water Project
was submitted to Central Water Commission by the Government of Karnataka
for according in-principle clearance for preparation of Detailed Project Report.”.
... (Interruptions) So, this is a balancing reservoir. ... (Interruptions) Just the in-
principle approval is given for it. ... (Interruptions) We are not utilizing that
water for irrigation, and the entire water that will be stored in Mekedatu will

further flow to Tamil Nadu. ... (Interruptions) It is a drinking water project. ...
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(Interruptions) Not even a single drop of water we are using for irrigation
purpose. ... (Interruptions) Whatever is the prevalent award ... (Interruptions)
HON. SPEAKER : Shri Shivkumar Udasi is permitted to associate with the
issue raised by Shri Pralhad Joshi.

... (Interruptions)
HON. SPEAKER: Next speaker is Shri Jai Prakash Narayan Yadav.

... (Interruptions)
12 13 hrs

At this stage, Dr. J. Jayavardhan and some other hon. Members came
and stood on the floor near the Table.

4} T WBTT TRRIVT AT (TPT): 37L& HRISAT, AT T dle ol HieT T,
$9% foly 98980 g7Iael...(FTYM) FRETS 3R IR 7 fUse o8 FeHT & Jor
SRT f9ad T8l folu ST & SR AT8d, ¥o, URT 3R A AR WAF 8 7
gl...(aar) Rotd dep & f<er & Frasje b 1, 2, 5 3R 10 30 P e o 4§

AT SPR BR| &1 debl GRT HATET b BIRU USTeT TPy F Aebr BIC gebIaR T e

o & SPR PR @ Bl...(FIM) T [I8R 3R FARTWUS Pl 3 ST Pl a8

ORI T AT HRAT U 8T B, ... (STIRT)

A 3TEAET : #it Ff3epT= o Y it ST epreT TRRIVT ATed GRT ST Y fasy &

AT Felg DR bl IIHICT YSH bl SATeit 8
....(cTagT)
T STEAET : JATUehT ST &1 TS| IS Toi St dfery]

....(TFYT)
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S} TCTST IS (FTEYRT): TeTe HRISAT, Igd-950 g=dIal & Hiell I 8RR MR
gaTS! A JR B1....(FTE) 11 PRI 36 TG AN TS I IR &1 [98R & g&
AT SfY 91, WRDR 7 1Y F Y H FATS DT EUIT 1, eifebT GRebR GIRT Ueb H TS
& fTeT T ENYUTT & 831...(FIYM) $H TRPR 7 fSeraedl 781 [T (Fae)

e Y IS, Ueb Y 3KUT A1 181 §aTIl. .. (SAGUT) ST8] deb &1 3T s bl Wl &,

&1 T $h3 brs: -Tal el ... (TaE)
HON. SPEAKER: The House stands adjourned to meet again at 2 o’clock.

... (Interruptions)

12 14 hrs

The Lok Sabha then adjourned till Fourteen of the Clock.
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14 00 hrs

The Lok Sabha reassembled at Fourteen of the Clock.
(Hon. Speaker in the Chair)

MATTERS UNDER RULE 377"

AT STEIET : AT ARV 7R 377 & ST AT Pl AT Ueel W T
ST 5 Wt T 7 377 & el ATl @l 3T IS T Al & TS g,
I FHT USel UR XE Bl 598 &, S A & e qTHel Bl UTS AT oY
qHT Uedl WR WS &, Ia] HHA! Pl FHT Gl TR IGT AT AT e, b forg

feaiRa T & HiaR TYT UeeT IR UTH 81 -7 & 31K A DI I JHT ST

* Treated as laid on the Table.
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(i) Regarding growing nilgai menace in Mandsaur Parliamentary
Constituency in Madhya Pradesh

A GEAR TET (FSAR): 7iel TR T Sell 3R T TR GECIT &5 P T 800 T B
ferRTT ORETT & | +fieT TR AR W AT BRACl! Dl TUC BRI & | $HD AP I &
& frardl o thRAell bl GREM el PR UT W@ &  Fed W b A A drel A
T Sedl ST %6l & | § GoT <TedT § fob &7 HIefI & 3T & DR &g AR
TWRBR P U PV ST U &, TP T a2l e 57 FRepRi T U € vd Sar
Y Bl JHRA o J3TTeT P T Feer 8 Ud T Widsg & foTg 1g o1 IR & |




20.12.2018 59

(ii) Need to clean and undertake beautification works of the historical
Sagar pond in Sagar Parliamentary Constituency, Madhya Pradesh

£} T ARTIVT AT (ATR): AR FFST &F AR b G A8 H G o1+ Al Uhs
&1 UfcrETRIe dTelle & f AR el ST & | 49 et &7 9 |l 39 dreie &l
QI & SITER WR UST & | I8 Tl 1631 AT Pl < & | 3P S-URT &l I+
G D & | §9D IRI 3NN Ufeold b S9R—IT ST FobdT & | 3TTolhe] I8 dlelld
TISHUT T IR &1 TR & 3R 3eh! v 3TI-URT b Sefiel H thel J&1 € | et §
BT AT H TS 8T T NTGh BRUT 59 UIeTRIe drelie & 7e<dT TH1H 8l 7 38T
gl

WRBR H IFRIY & b 3 TTele bl UfTsTRieh ERIER &b Hewd Dl & 5 &
U S STH TS T epTall S 31R AT & RI 3R FI-GdTeRur R 8 AT
Uq T v o TR fhar ST |
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(iii) Need to make water recharging and harvesting system mandatory in
all the Government offices

it T forshmr SIRSYeT ([ARAT): 31T <3 H YT &7 fdheeta Tp a8t THET &b Y
N W BT & | g 19T W & 9187 U &P U bl fheeta] TIFICRUT BT BIRUT 4 &1
& | IR A AT, Phic TG SFR & IS T P BRUT YT STHIA H TaT IR 8T 8 |
Ty BT TR AT H STIRET BT UTHT & Tepal 1Rl T 3R €T 7 & ST o SPIRUT Gia
TRBR GRT BIDT T [l ST P JTaS[E I8 FHRAT & el 81 Ui & |

IRT IRBR A 3MWE & o <21 A i oY gt ARbR, I9T ARBR T TATf+eh
RN FHIAT b Y FHM, DA, IIESH, NSRS &, 99 FbMl H gIes
ST U S-STIRET &Y et T <112y | ATey & rer e ot =y 7oy 87 o
grotere fbddft T TRBRT $pTS & IRT HoR! & foTq TR af I are” Rt v -
BIARCT T SFaEAT JAFRT bl TR |
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(iv) Regarding shaming of farmers in Haryana who defaulted
on their loans

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): According to news reports, a
Bank in Siwani region of Haryana has put up posters in public places
displaying names and photographs of 50 farmers who have defaulted on their
loans. The posters appeal to other banks and financial institutions to refrain
from giving any loan or financial grant to such farmers. This act of shaming the
farmers who have defaulted on their loan is extremely insensitive and
inhumanly step has been taken by the banks to recover its money. Haryana
received deficient rainfall in 2017 and most tehsils in Bhiwani district received
either deficient or scanty rainfall. The overall sown area for Kharif crop in India
was 165.21 lakh hectare on June 2018 as compared to 210.75 lakh hectare
during the corresponding period in 2017. In such conditions, where farmers are
struggling due to unfavorable market and weather conditions, it is inhumanly to
shame them. Various legal options are available to the banks to recover their
loans but shaming the farmers, especially when the country is grappling with
farmer suicides, is unacceptable. The State and the RBI must give directions to
all banks to refrain from adopting such methods. The State has to sensitize
employees of the banks and other financial institutions to ensure that extra

caution is exercised while dealing with such matters.
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(v) Need to permit vending activities near railway stations

Y MUTer AL (TF93 STR): A1 Foaaq IR 7 gy 1985 § hRidTell, TS
fepTR J3eBR 37U SHfepT Tl dTet SeaTfel & foTq faer-fAder =TT ST & STeer
STRT AT & AT A1 41T 31cet fIERT AUt & e diet & SR 998 H
9 Gy H HDHRIHD HSH I3IT T o | oifehT 31l deh 39 ey o feer-fcer &t

CITE |

AfhT 39 FARIT AT Soa ~IR—ITSRT P Yeld T &b 150 HIeX b SRR §
BRI ST & GRT el Il arell R HfIEe e ST & HefRrd T BT
DT A ST [T ST R8T &, fT HRUT IidTel, TS bR JSehR TuT Sifcept
T aTell o YRR YR T Reefer § Uger 38 € | 3 89 el A T4 bl &SR
TR HEl?”

AT o IR - 99 1985 H URIATET, HSH fhdR dSehR 3T
SHfdeT et aTel geaTfed! o foTq feem-fcer s Feell 37aer &7 319 Teb JqUTer
T AT 3R D AR Ioad AR &b 37 FIG H QY Y 3712 BT R DHSTs A

U AT T IR & AT T TS |

SR faehic & 94T 89T oFf FRAR et JaRT dhf TR FHST &7
AT &R BT & | SRISHTIRT T TR H NI gieg 8l 8T & | TRPRI [T H Pic-
BIC PR B DRV IRDBRI ADBRIT AT BIST 8 W6 & | ABRI &F P IJushd
e YaTgy YIS Pl U1 8 & R 3fe: T (ofiepror e & fory
farfererer fepam ST R8T & | $fely TReINY & & IushH| H AiIepRaT e & |

JRISTIRY T ATHAT BRA b 1Y TARISTIR & Ueb H1H ST Wil 8IlT & | fobg
39 1T &1 & ATIHT el &, S Tl eafch & URT T8l & | P& AR Rerer




20.12.2018 63

FATHR AT IR SRR AT FH SR IT FSeh o bR AICY IS, ATgfebedl, STl
3 T FRFAT PR AUAT SHDITSTT PR DT IR DR & | T (LT ARl b
T SATSHfIeT PHHM DT quf FGAT BT <MY R ITD Fadd § gferd a1
T TTRIEBTINAT GRT fht MR T BI&IT 718 T ST <Tfeq |

31cT: BRT WRDR H IRY & fob A1y ST =IITerd = a9 1985 H hRid el
geaTfedl o forq feenr-ferder 1T S Heell 31T @1 dedblel SUTerd fby ST 3R
o GEY H HH1T Sod <RI gRT U 7 39T IR Afcaer Y S 8 deered

HHRIHD HRATS DT 1T |
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(vi) Need to provide stipend to Ayush doctors (Homoeopathy) at par with
MBBS doctors during internship

£ Bftrer AReR gt (RraSh): Ty a9 J <o A 98T IR ok 3TV Ughd &
eIl BRI A JQTaT T ST R8T & g8l WRPR GRT AT Sierex] fAQIver (8r=giielT)
aTel SfereRi BT URTETT (TfTeeTel) & SR &f ST dTell &=RIRT (fRiehT) Stipend
MBBS STaex! Pl URfITEIN BTt & SR & ST dTell €FRIT (Stipend) U T Fal
& areraT BrAel (3TRIY) SfereRi Pl H ERIMRT & ST R8T & | 99T H SIRYY Uil &
3 STl (TeTdedT) A1fe &t ST € |

37T BART ARBR A IR & fob ST Sferel i faeyen (8ranielt) Sferesl &t

MBBS Sferex] & sRTeR gxiehT (Stipend) & 8¢ AT DHeH IS T HUT T 1Y |
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(vii) Regarding increasing incidence of non-communicable diseases

SHRI ANURAG SINGH THAKUR (HAMIRPUR): India is being burdened by
increase in Non-Communicable Diseases (NCD). The long-term nature of such
diseases put tremendous pressure on the public health care system as well as
increase the expenditure of an individual on healthcare. If not addressed
properly, the heavy expenditure on health will further worsen poverty. Hence,
priority needs to be given to this health care system. Preventive care though
early detection of the NCD is the need of the hour. It should be addressed by
integrating early detection facilities for NCD into Ayushman Bharat thereby

providing relief to vulnerable sections of society.
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(viii) Regarding transfer of women employees of H.A.L. Korwa in Amethi
district, Uttar Pradesh

it Pierer fepeMR (AIgTeITerion): § g TRBR BT LA HAL PIRAT Mt § BRI
I HSAT BHATNAT DT 3R LT ITehSeT BRAT TS § Sl [Ue] by aui A Cforebet
3R AfEHer fIqmT H PRIV & 3R 39 IRIR J X 8 P PRI 30 IRAR Bl
RFAERT 78T IaT U1 & & FSRTch PR I UTRaTive Heer WY ERI9 81 W@ & | fUeer
DI~ BIRUT IR ST TAFICRUT &1 fhT ST R8T & IRy g8 AT JRieh
T AT FREE |

3TT: BRT & HACT & IRIY & fb HAL PIRaT ST H BRIRG fdmieber 3R
AfSeher 9T 7 g guf § BRIRG AfReTaN Bl TAMIRY LR HAL f&vrT
fepar ST |
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(ix) Need to establish a state level University in Saharanpur,
Uttar Pradesh

Y e TGTTE (WERAYR): TR Tl FHT &, FERAR Heel | Wy [
T T b URYET H HIFRT GEIHAT, IR T, I 3ffeeg=rer Sit 1 #9 I8
I PRAT AT & HERAR TR & § Rerd sEicge 3 R Caieitol
@FEUIE) TRER, WIg fefdeme Ry x4 & Sugh & | SMeUal,
3TS.3M1S.SY.,, Sl BT BICICIC FECICIC &, S8l A Flel Yd g9 2015 e Tet
gl dY.C BT PETU 3778, 3MTS.C1. HSh! P HSh! Heud H & TATINGT DT ST el
€ | . AS.CL. Y SHfciiveh Srguart fafesT, R Rl 25 &9 B/, el
fRIER, HTel, W TNSY, STeR Tfeum, SR, I9FR, HoheRaT anfe
RIeT IdHT § TS SUINT 8T 81 UT ¥&T &, 39 B & fov gy & 3R fod R & forw
qfFy ot H |

AT G S 7 YR, 2018 H SIS FERAYR H AR Wb BRIshH
o ST J ART SRIY DR PR HERAYR Hel H 5 [q4fGenery Sl eimur &t
fSTeFeh RN T DRIATEN ARG DR P TR F PRIY S 8 Ith b Jae § W
SFRIY 4R A7, femver oMt SfY, I &=l Ue AT, FAll Aredfies e Sodf f27efT, ITR ued
7T ST 26/10/2018 T AERAYR H 15 [FHeNery Sl TATOHT & Fag H AT
it Tp1er TSR S, JFd TG [ H3l, HRA ARDBR Dl AU AERAR H
Y fATfeerTery T gecicye 3ith UuR Selaiiol & TRER/9aT 5 YA fbd ST
& GY H SHARITEANT T er &q W 4t forar T & | 31T AV e § b
SIS FERAYR H oY {ergfaeery &t i aq ofsr AT e ere &t HaT o |




20.12.2018 68

(x) Need to start air services from Satna in Madhya Pradesh

£} orer Rig (Fe): YRT ARPR 7 <2l &ATS IS HaT BT b AT BRI L
T &, fTAeh fofy <27 & 3ieR s 8T8 3rgs URETer o oa fhd I 8 | 379 4
Ueh BATS 3TSST 7e U<l & AT Bl A} Nferet fohar T & | =T fS7elT UeeT &f &
THRT TN e q2ie &1 Y & Hecaqul fR7elT & | R ARDPR 5 & Pl IR0
g IfEE givee |fdhe J oY enfiiet fopar & | 337 & ¥ fargea’ly <8lse Tg'R AhRT &
3R e Td Hev SR €1ftie T & | I87 e Seiler 3TE TRl & Sfel givrRir & 14
<9 & BRI ST BT T TG T2 BR b foTq Hediep a 37T € |

IR fEHTT HTTAIRUT & Fref He WReel TSR BT U UH.311.7, §3MT &
9 ¥ SR TET b TS ASS H ST8Io IR @ 8 | AT ARDBR D SRSH fIHIT IR
U @Rt |T get B oY | AT 8T8 31SS Pl TS R AT¢ 3IBRE |l HIeY
(1850 Hie) & 3fR 3t 200 HicR T IR T § T 1 & | I&T A aST F&AT |
GINT BT TAT IR & | 31T I8 AIUTel, AR, TORTS! A 8dTs AT HRA P foTg
STFI-SITT TSl & SiT fdb 1T X & | FT T oid FoI A AT, feed, a8 &
PIABIT, TTRY P fofY BdTS aT A SRS DT ART BT & 5 |

TR YR IRBR F 71T & foh 39 W) TR ) Fd=T F Sog § Slog gdls Fal

o IS |
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(xi) Need to provide compensation to grape farmers and exporters who
suffered huge losses in the year 2010

ot gRams TregoT (RSR): & IRPR &1 &I 2010 F SR 3R & RIS & 3R
febaar=iT e ferfey Sreell it A ToRaTe! § PRIg! SU & §U T &l R faet I
ITET § | 39 A b DRI g IR FRITciep fearfory |t & T & | 3qeT @IS
SRR fbArl el At ISTT ST oI | Sh! T e WBR & UM & | 39 Fa-g
ferTer a9t & & SR AT &l G&f SRR fRTciepT T §Y JebarT &b HRUTS b feTq Uy
PR BT 8 | T T Y H B3 Prard FAT 07 7 AT =T 2k Y & 31IR 1oy o
JENT HATCRT & Iod SIUDTRAT &b AT I3 T Pl & | 39 Fra=e § 3R fhaAHI 3R
fRITcTepT T §U Jehdr H JafTaaTT Fadl A Rure | vdieT 4 o ax & & |
HERISC WRPR & Jgl A H FepRIHDd RUIE 3778 &, 39D draoje IR B
feRITcTepT oY AT 3Tt b T8l et & |

BRT GRPR ¥ SR & fob SR febaait SR Fiictept &1 2010 & §Y T D
fefq Farrarsir fear oy |
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(xii) Regarding implementation of effective policies to curb child marriage

SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): | would like to draw
the attention of the Government towards the survey report which says that the
position of child marriage in our country is 23%. The practice is prevalent in
almost all the Taluks of Chamarajanagar District, Karnataka of my
constituency, due to gaps in the laws and the implementation thereof.

Chamarajanagar district suffers the most from this social evil because
this district is a backward tribal area. From 2015 to 2018, a total of 309 child
marriage cases have been recorded (17.5% in urban and 31.5% in rural
areas). In many instances, after child marriage, a girl child is forced to
discontinue her studies and play the role of an adult woman at a very early
age. Child marriage has a direct impact on the health of the girl child and they
face high risk during child birth.

Hence, | hereby urge the Union Government, as a special case, to
implement strong framework by integrating special programmes in the laws
and policies to ensure the safety and rights of girl child in Chamarajanagar

district, Karnataka.
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(xiii) Regarding privatization of Trivandrum International Airport

SHRI MULLAPPALLY RAMACHANDRAN (VADAKARA): Trivandrum
International Airport is the first airport of Kerala and fifth international airport of
India. It is the second busiest airport in Kerala. Besides civil operations; it
caters to the Indian Air Force, Coast Guard and the Rajiv Gandhi Academy for
Aviation Technology. Reportedly Global tenders have been floated for
operation and maintenance of this high profit earning Airport. Whatever the
objective, the fact remains that this move will greatly hike airport charges
hitting the passengers. Many AAIl employees will also be displaced. The State
Government is not raising strong objections as they are interested only in
ensuring that the economic benefit of privatization should reach them. Hence
they have restricted their claim to setting up of Special purpose Vehicle or First
Right of Refusal. | urge the Union Government to desist from this move and

drop the disruptive idea to privatize Trivandrum International Airport.
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(xiv) Regarding making Manipur an international tourist destination

DR. THOKCHOM MEINYA (INNER MANIPUR): Manipur has a lot of Tourism
potential - right from ancient monuments and sculptures down to modern
tourism including Eco-tourism and Adventure tourism. The Government of
Manipur had started a number of festivals to attract tourists both from within
the country and abroad. The Sangai National Festival, the other festivals of
horticulture products play important role towards the development of tourism in
Manipur. Manipur is also the origin of the Sagol Kangei (Modern Polo) and the
state is also known as the power house of sports. Our famous Manipuri
classical Dance and other folk dances of the ethnic tribes are always
mesmerizing. Hence, 1 do urge upon the Union Government and Ministry of
Tourism in particular to extend their fullest co-operation for making the state of

Manipur an International tourist destination.
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(xv) Regarding Railway related issues pertaining to Mayiladuthurai
Parliamentary Constituency of Tamil Nadu

SHRI R.K. BHARATHI MOHAN (MAYILADUTHURAI): Train No. 16793/16794
Rameswaram — Ayodhya - Faizabad weekly express has a stoppage at
Kumbakonam, The people of Mayiladuthurai want the stoppage of this train at
Mayiladuthurai also. At present, this train has stoppage only at Villupuram after
Kumbakonam. |, therefore, request that stoppage may kindly be provided for

this train at Mayiladuthurai.

Lack of Coach Maintenance Facility all along the 200 kms distance
between Villupuram and Thanjavur in the Main Line is attributed to the non-
introduction of any new long distance trains from any of the locations in this
section. Tiruchchirappalli Division has only two such coach terminal facilities -
one each at Tiruchchirappalli and Villupuram. Any demand for new long
distance trains from Main Line area is denied by Railways citing non-existence
of coach terminal facilities here. Hence passengers expect the railways to
establish a Coach Maintenance Facility in the Main line at Kumbakonam.
Kumbakonam has adequate railway land bank and acquirable vacant lands
along the railway boundary with good water facility. It is one of the oldest
identified Aadarsh stations and attract huge pilgrims and passengers of
commercial interest. |, therefore, urge the Government for the establishment of

Coach Terminal Facility at Kumbakonam.
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(xvi) Regarding problems of safety match manufacturing units in
Kovilpatti, Tamil Nadu

SHRI J.J.T. NATTERJEE (THOOTHUKUDI): The safety match manufacturing
industry, a mainstay of the economy in Kovilpatti, finds the going tough in the
wake of Goods and Services Tax (GST) implementation. There are three types
of safety match production. In the hand-made style, dipping of matches in wax,
box filling, labelling and packaging are all done manually. In the second
category, it is partially mechanized manufacturing where the dipping is done by
machines and the box filling, label pasting and packaging are all done
manually. The third category is fully mechanized manufacturing.

Ten years ago, there were nearly 10,000 safety match factories
employing nearly 7.50 lakh people. The total production was around 800 lakh
bundles with revenue of Rs 2,000 crore per year. This has now dropped to
nearly 1,000 units. There is an acute shortage of workers in this handmade
sector forcing the industry to go in for modernization by importing old machines
from China.

The rate of GST on Handmade safety matches fixed by GST Council at
the introduction of GST in July, 2017 was 5%. Handmade safety matches fall
under GST HSN code number 3605 00 10. There is an urgent need for
exemption of GST on this cottage industry. Otherwise in few years, the Hand-
made Match industries will be a specimen in Museum only. The 18% GST on

matches has increased the production cost. A higher GST rate has resulted in
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30 to 40% loss. With the high GST rate, the semi- mechanized units can
hardly compete with fully mechanized units.

Therefore, | urge the Government to provide GST exemption for
handmade match industries and reduce GST for semi-mechanized match
industries from 12% to 5% and fully mechanized match industries from 18% to
12% to save the life of 4 lakh workers of the safety match industries of

Kovilpatti and surrounding areas.
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(xvii) Regarding merger of Central Marine Fishing Research
Institute with Fisheries University
SHRI GAJANAN KIRTIKAR (MUMBAI NORTH WEST): | want to raise a matter
relating to a proposal to merge the Central Marine Fisheries Research Institute
(CMFRI) Varsova, Mumbai Research Centre, which carries out research on
fisheries with the Fisheries University, Central Institute of Fisheries Education
(CIFE).

Fisherfolk and Marine enthusiasts have opposed this move because
CMFRI helps coastal communities with its studies on catchment areas and
reports on potential threats to marine life. Fisherfolk are dependent on CMFRI
for information on diversity of fish, existing stock and decreasing population. It
will become difficult for them to get such information on a regular basis.

Marine experts feel that the State needs its own research centre that
provides information on marine life.

Therefore, | urge upon the Government to drop the proposal once and

for all in the interest of the fishermen.
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(xviii) Need to start construction of approved Bariyarpur - Banka railway
line in Bihar

A} ST FhTeT TRIIVT ATE (STepT): I8N I & feAT-d1epT, AR, IR-5T9% &
Y ATHIOT ST & &7 & I 8 TRIRYR-Bdel! WSTYR-&HIJR-aReS-H YR T
G -3RRIS-TRTYR-STER-HTepT 8 Xef clTg el Tiepiel g9 2006 H el HATe
GRT a1 TS off | AifehT g bt 91l € fob 31T eb SURIeh URAISTT T Rl HIR¥ el &1
qTg |

3Tc: NeT AT H AN T § 1o IURIh 5 Vel AT GNASHT T 10T B
Fermeiter yRY foharr S |
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14 02 hrs

CONSUMER PROTECTION BILL, 2018 ... Contd.

HON. SPEAKER: Now, we shall take item No.21.

Hon. Minister to continue.

SUHRHT AT, T 3R ATGort1d faaRor w31 (St IMfaar aram): JeeR
3Teel HeIedT, ITHIHT TREIU foet, 2018 YT fobaT AT & g8 Prehl Heaqur 8l &4
fOeell IR garr o {3 <or 9 Har A IR AN S AETaT 8, I T ITHRAT 8, T
SUHIHT ool af 1986 @1 8, 32 guf § <7 BT AR YU o & TN < &
SUHIRIS H ST 3T R8T & Afdh 89RT féiet 32 a¥ GRMT ¥l V&7 & g4fery &89
oTRT 99 fafeT T oATT &

39 19T Y QJ=matel & 2011 H 81 T AT 3R I THY 394 H2Me febarm 1T
oT| IS TS T[T HHEST b U HoTT T TS HHST A 9y 2012 H T RUIE <
&Y, ISP 1S 9T oI 81 T e 1o 81 & 1S 919 §9RT ARBR J+T, IFD d1G I§
e g1 b TE et ST qRMT &, 9 W oiivret fSurcHe & areeild g8, fo v 4
SI3ITSTH T Tep T fefef oIy <, T TRich I Teb =T ol A1 S1Q| Ieh q1e =T
feT g @1 ool gat, 39 foeT T af 2015 # dfeme F @, R Sl & urg
T, S[elTs H R Biae 5 AT 3R g¥ 2015 3R BT leh T H UeT par 71Tl I8
et SiTeRST TS BHCT T bl oMMl SRS 2015 H GINT et T T et §
WO 3R TS HHET 7 S Dls gITaT 3T el

S 5 ST, 2018 T ATDHAHT H IR [haT 1T Tl I8 a7 AR g 1afiiiet
€, S & g & o H 81 Ugel DIg fch Pea T fb A Siep el &, el

T8l & 1 g8 TRIST & 1S HHIeIC BT T, THD d1S PogFR DIC AT BIRH BB
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g, P AT | dRATs b A offl 39 7 § dARfidiy, dgat R dedeH
SFRITRET &Y el bl 15 81 71 SfifTy, foddT &Y St T g @19 8, ol Uap &
TS BT $91 TR AT 8N, W TAIC DT TR BRI FATTY FAT(ToT GaerT 3rITRET &
T TR HogFR PIC H AR AU H Pal Delad! Bl & <l P Febal & 5[ SrIel
HTHeT BT AIC IS PR ol 81 FAIRIST UG & ded DIg dioT WENied I Usd,
RIS & THT IT TRIG & a1a 1 A 7R @ 31ferepR 8Im

HoGHR PHIYM I ofdel TN 8, U fSRgee oldel WR &, T TE ofdel W &
3R T AT oldel IR Bl N aRg R UYget fSRTace ofaet o, 319 3 SgIax Udh

RIS PN AT Bl T RIS R TC oidel 2T, 31T 3 TN oF lg N T Bl 3

RIS A HUR AU HHIL, TRITSIITRAT S BT BT BRIT| &5 39 K8 A T84
TRl Ufshar R < &

TSl BIs MSHT ST8T ITH ERISdT AT, I8l W & Hrieic B JdbdT T 319 I8
T R F o} BrUoic BN HhdT &1 ST dehlel dl lg Sand el aril HifewerT a1
T AT T B, I H FHAIT | PR Febel 81 HrogmR b Ul H IfS 8TS BIS AT
IR DIC A BhRIeTT 81 T O RTET T A DIC AT HHIL H ST BT TUDR 8!
& S S-ISTonT ol off el 6T 7% 81 21 & & 3R IS FAaTs e st & ar
3iferfed Hreic Usfie o &t STe

S oS Usacigore &t «ff a1 31Ts offl 319 +ff 39 dvE &l Tedeigamic
feepetct Xgeh € fo o T & 91eT ST oY, ©: FEM H <idTS 9T oAl 9 IR § TS
HHCT 7 PET o7 foh HlsISIsT DT Ol Dl oIl 8IFT ATfeV, & Hiet 31R a1 F ey A1t
BT ARy I8 ST TSt di Reprse off Safes s Se St & forg var
T8l 81 &9 399 9 BN <& 8, afe oI ofeH) vedeigomie odT § 3R a8
ST el & a1 98 S 8, g9%T Il Bl Ueacisomic i el & | BIUdT & dl 98
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et 8, TRRT afe PIs Jotslct, S ST 8T foRat 8, S SierdT & aF a8 SNy 81 894
STeT T Gl T BT AT T 8

$P JAATAT ANSAT HIHRAT &b HATET H JAdTs 8l Al 8l SRRGT AfHT bl
T P TS 81 B P8I 8 fb ST8T A AT BRI, foet <7 Sff+ard 8T 31k T

B & 31X AT B IT9T a1 SITQ I8 foet A drerafdfet 81 398 R R
& GeId TV &, B Fap! USIee febam 81 I 3t ot el Fetrar o7 =01e ol 89 el
AT A IR T S99 IS ATl ARDR BT -8 &, Ulfcticenet el 8l I8 Ulsae
AIASST BT "Ml &, Mefae @1 aHer &1 Mefae & ave & &l 8, W
UhUERAIATSTS <Xl € 31K Ueb 89 < 81 91 9 TSl ! < &1 I8 et o
TIT 81 e 313 e &l

ST gl ey iR & Feier F &1 GURT Ak o fevge RefegeH
BHII & Y A 81 TRIRT AR HSUIH b Geiey , e Arek Uisae arsfaferc! &
ey H 3R TR ¢ HfFAST S e 7 ‘3M13dT & | Pl [Hefrer I8! e & 3R I8
&< &1 HEcayU et &

HEIST, H S0 TS BTl fop 9 fereT IR AT Fey 10T Yoird < 3R 39
T T Stee A STea UT fopar S| 76T Sreal & |1y H 311Ueh! S8 a-agd g=IdTe adl

Ej\l
HON. SPEAKER: Motion moved:
“That the Bill to provide for protection of the interests of
consumers and for the said purpose, to establish authorities for
timely and effective administration and settlement of consumers'

disputes and for matters connected therewith or incidental thereto,
be taken into consideration.”

... (Interruptions)



20.12.2018 81

SHRIMATI PRATIMA MONDAL (JAYANAGAR): Madam Speaker, | rise to
speak on the Consumer Protection Bill, 2018 which was enacted originally in
the year 1986.

Madam, the emergence of global supply chain, rise of global trade, and
rapid development of e-commerce have led to a new delivery system for goods
and services and also provided new options and opportunities for consumers.
Equally it has rendered the consumers open to new forms of unfair trade and
unethical business practices. ... (Interruptions)

Misleading advertisements, tele-marketing, multi-level marketing, direct
selling, and e-commerce have created new challenges to consumer protection
that will require appropriate redressal to prevent consumer detriment. It is,
therefore commendable that the Government has embarked on modernising
the legislation on consumer protection thus keeping pace with the changes in
market to ensure fair, equitable and consistent outcomes for consumers. ...
(Interruptions)

Madam, Consumer Protection Bill, 2018 seeks to replace the earlier Act
in order to address the emerging consumer concerns in the present-day
scenario. The Bill enforces consumer rights and provides a mechanism for
redressal of complaints regarding defects in goods and deficiency in services.

Consumer Dispute Redressal Commission will be set up at the District,
State and national levels for adjudicating consumer complaints. Appeals from
the District and State Commission will be heard at the next level, and from the

National Commission by the Supreme Court. ... (Interruptions)
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The Bill sets up a Central Consumer Protection Authority to promote,
protect and enforce consumer rights as a class. It can issue safety notices for
goods and services, order refunds, recall orders, and rule against misleading
advertisements. The Bill has several provisions aimed at simplifying the
consumer dispute adjudication process of the consumer dispute redressal
agencies besides enabling consumer to file complaints electronically.
(Interruptions)

Madam, the Bill sets up the Consumer Dispute Redressal Commission
as quasi-judicial body to settle the dispute. The Bill empowers the Central
Government to appoint the members to this Commission but the Bill does not
specify that the Commission will have a Judicial Member. If the Commissions
were to have members only from the Executive, the principle of separation of
powers may be violated. ... (Interruptions)

The Bill confers power upon the Central Government to appoint, remove,
and prescribe conditions of service for Members of the District, State, National
Consumer Disputes Redressal Commissions. But the Bill leaves the
composition of the Commission to the Central Government. Madam, this can
affect the independence of these quasi-judicial bodies. ... (Interruptions)

The Bill sets up the Consumer Protection Councils at District, State, and
national level as advisory bodies. State and National Councils are headed by
the Minister-in-Charge of Consumer Affairs. But the Bill does not specify whom
the Councils will advise. If the Councils advise the Government, it is unclear on

what capacity such advice will be given. ... (Interruptions)
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Madam, the Bill proposes severe penalty for the manufacturers and the
service providers for false and misleading advertisement including a fine of up
to Rs. 50 lakh and jail up to five years. However, the implementation process
needs clarity. ... (Interruptions)

14 15 hrs

At this stage, Shri Ravneet Singh and some other hon. Members

came and stood on the floor near the Table.

What is misleading and who will define what is misleading? Explicit
guidelines may be required for ascertaining what is misleading and what is not.

Madam, the Bill states that penalty can be imposed on the endorser who
could be a celebrity. But the provision of imprisonment is not applicable to the
endorsers. ... (Interruptions) Celebrities are not liable to the jail term under this
Bill and will also be protected by the indemnity bond that they sign with the
brand.

The Bill further states that penalty has to be determined as per the
population, the area affected by offences, frequency and duration of offences,
vulnerability of the class of persons likely to be adversely affected and the
gross revenue generation from the sales. ... (Interruptions) It states that no
endorser will be liable to a penalty if he or she has exercised due diligence to
verify claims. ... (Interruptions)

Madam, there is no clarity on how an endorser can verify due diligence.
This can create regulatory loopholes and keep the celebrity out of the purview

of the prescribed penalty. ... (Interruptions)
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Madam, on the one hand, this Bill has severe penalty provision for the
endorsers and on the other, it is giving them a route to get away because the
clause of due diligence will act in their defence. ... (Interruptions) This clause
appears to negate the penalty provisions of this Bill and may not serve the
purpose for which it has been proposed.

Madam, the Bill puts the onus on celebrity to verify the correctness of
claims regarding the goods and services before endorsing the same. ...
(Interruptions) If they fail to do so, celebrities may be prohibited for making an
endorsement of any product or service for one year, extendable to three years
for every subsequent contravention. It will act as deterrent for a number of
manufacturers when it comes not just to communication but more importantly,
adulteration of products. ... (Interruptions)

Madam, the other hurdle with implementation and the concept of
misleading is that there is no repository of information where the consumers or
celebrities can verify the claims. ... (Interruptions) Where will the consumers go
if they have a specific query? Many consumers now do that on social media
and some brands do respond. But what is the recourse for consumers when
brands do not respond? ... (Interruptions) How can the consumer verify that
what a brand is claiming is genuine. Even the celebrities cannot verify the
same if the consumer cannot do so. ... (Interruptions) A formal reservoir of
knowledge on products and brands would be necessary where the consumer

can verify the claims.
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Lastly, Madam, considering the impact of celebrity endorsement on
consumer, consumer choices situation is more damaging in case of
advertisement of food products because this can impact on public health. ...
(Interruptions)

Madam, some of the popular food and beverage high in salt, sugar or fat
content which have been endorsed by the celebrities including products like
noodles, potato chips and digestive biscuits, etc. some of these have often
been positioned as healthy food alternative. ... (Interruptions)

Madam, people tend to see only positives highlighted in any
advertisement and not the potential negative impacts. For example, for
noodles, it is advertised as a wholegrain food with real vegetable. Nowhere it is
mentioned that instant noodles have high salt and fat contents.

Madam, celebrities or endorsers may also not be able to understand the
scientific composition of the food products and the science behind the claims.
... (Interruptions) Therefore, to deal with a situation like this, it may be a better
option to ban the celebrity endorsement completely. ... (Interruptions)

With this Madam, I, on behalf of my Party, support the Bill with the hope
that the hon. Minister will consider my points that | have raised here. Thank

you.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Hon. Speaker Madam,
although | do not feel like speaking in this disturbance, it is very kind of you to
have permitted me. ... (Interruptions) | take this opportunity to just focus on
one aspect of the Consumer Protection Bill 2018. There is a saying in English
that the proof of the pudding is in eating. ... (Interruptions) But if you have not
added sugar to the pudding, then obviously you do not need any proof. In that
breath, | would like to question the very existence of this House.
(Interruptions)

For example, earlier this week, the Government brought forward the
New Delhi International Arbitration Centre Bill. | was reading that Bill and the
major reason shown in the Bill for bringing it forward was that it was not
functioning properly, so the Government wanted to amend the Bill and amend
the way it was working. ... (Interruptions) Parliament passes laws; we sit here
and we get various amendments and various Bills and we pass all that. But do
we have any post-legislative impact assessment system in this country? ...
(Interruptions) After we pass a law, is there any such system? It is not against
any party; it is not a political thing; but as a system of governance, after a Bill is
passed and a law is made, there is no post-legislative assessment system in
this country and we do not really come to find out what has happened to the
bills that we are passing. ... (Interruptions)

Take for example, the GST. Now, this Government has realized, seeing
the colleagues here in the well of the House and what the people have opined,

that two things, first the demonetisation and secondly GST, have actually
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crippled this Government, crippled the political party and all the goodwill that
they had gained in 2014 has been washed away. So, it is a question of how we
assess the work we are doing in this House. Now, you have this agrarian crisis
for which so many people are going overboard in different States and
everybody is vying with each other on loan waivers, not taking into account
how that is going to affect the economy of this country. ... (Interruptions)

As the hon. Minister just pointed out, this Bill is coming up in this House
after a long period of 32 years. We have no sunset provision in this Bill.
Consumer rights is something that needs updation at regular basis. ...
(Interruptions) For example, the last time this Bill was brought in, there was
virtually no e-commerce happening in India; you did not have Amazon; you did
not have Flipkart; you did not have so many e-commerce companies operating
in this country. ... (Interruptions) It is difficult to shout above this lady. ...
(Interruptions) | accept defeat. Hon. Speaker Madam, should | continue or
should | stop? ... (Interruptions)

HON. SPEAKER: You can speak; you don’t have to shout.

SHRI TATHAGATA SATPATHY : It is really difficult.... (Interruptions)

HON. SPEAKER: You speak with your speed and tone and we can hear it.
Don’t give ear to that. | can’t help it.

... (Interruptions)
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SHRI TATHAGATA SATPATHY : The sunset system that | was talking about
is required because certain Bills need regular updation. There should be a
built-in clause by which every five years the Bill would expire of its own accord.
... (Interruptions)
Madam, | cannot do this any more. ... (Interruptions)

HON. SPEAKER: This is not allowed. Please return to your seat.

... (Interruptions)
HON. SPEAKER: This is not proper. You cannot do like this.

... (Interruptions)
HON. SPEAKER: You cannot go to that seat. You can go to your seat.

... (Interruptions)
HON. SPEAKER: You do it but you go to your seat. This is not proper.

... (Interruptions)
HON. SPEAKER: You know it better. Sorry, this is not the way.

... (Interruptions)
SHRI TATHAGATA SATPATHY : Madam, | want to put it on record that | have
no opposition to them. | empathise their cause. ... (Interruptions) | empathise
with your cause but this is not the way it is done.

Under the sunset provision | was speaking about, certain laws like the

Consumer Protection Bill, for example, would come up for a review in the
House so that the House gets to assess what has been the impact of the

legislation that has been passed here. ... (Interruptions)
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Another objection that | have is this. The Minister said that this is a non-
controversial Bill. ... (Interruptions)l do not agree that this is a non-
controversial Bill primarily because it deals with the district-level, State-level
and the national-level courts. You have a provision built into the Bill whereby
you decide what are the qualifications required to be a presiding officer and
what are the qualifications required to be a member of the court.
(Interruptions) First of all, the Central Government has tried to damage the
federal system by taking up on its own shoulders all the powers of the States.
They are saying that qualification of every member — which means, district-
level, State-level, and national level — and presiding officer will be decided by
the Union Government. ... (Interruptions) They should see the light of the day.
The light of the day says that very soon they may have to change their seats.
... (Interruptions) By the time that happens and some other party comes to
power, you are creating an evil and handing it over to a set of people whom
you may not like. So, let it be made very clear that you do not infringe on the
federal structure. ... (Interruptions) The members and presiding officers of
district-level and State-level courts should ideally be nominated by the State
Governments; the Centre should focus only on the national-level courts. ...
(Interruptions)

The other objection that | have — and which disturbs me- is that we are
giving power to the executive bureaucracy by leaving everything to rules. It
should have been built-in here in the Bill who can man and preside over these

courts. ... (Interruptions)Giving that authority to the Executive is a very wrong
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decision. | hope that the Government would have the good sense at this stage
— since they are seeing the perils of upsetting the common man - first to build
in a sunset provision in this law of five years, after which this Bill should come
back to Parliament for a re-assessment and maybe amendments; and
secondly to leave the powers to the States so that the federal structure
remains unharmed. ... (Interruptions) Do not harm the federal structure.
Thirdly, do not give the authority to the bureaucracy. Clarify here in this Bill
what are the requirements. ... (Interruptions) If | want to come to Parliament, |
have to prove that | am more than 25 years of age and prove my qualification
so that my leadership has trust in me and believes that | fulfil the requirements.
... (Interruptions)

But here, we are not clarifying that. Similarly, for any job that you seek
you have to have some basic qualifications. That should have been built into
this Bill and not building that into the Bill is a huge mistake. | hope the hon.
Minister will be sporting enough, he is a free-minded and a very rational
person, to take back the Bill and bring forth a new Bill with amendments which
addresses these issues. ... (Interruptions)

Thank you, Madam.
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it gt g ucer (GM1E) : AT JTeel HeledT, H SUMIhT SR& (JTeF)
ST, 2018 & TH H et o fofy W1 §31T 8

AR 7 397 9t 7 o off dane fbv €, & I8 9 I1at &Y ARIEAT el
IIEdT & ...(TIG) Uga, el 5 ST BRA &I Sl A off, IHST 9g &T
BT b AT &1 H 39 ST & o7 TRBR BT G=gaTe HRell 8l ... (Faer) H Rygiaa:
$9 B Dl FHIT B P g gafery off T § fob o1 ol &9 fobedlt Iusiehr o
ATRIBR T 1T PR &, T TR Uil 91T I AT &, S 3R DS 8 § UHT Byl
<, T Tl 8 o S99 Uap Al oTuRTe o5 8, Afcrds TTerclt $t Bl ... (g §R
QT ¥ I fRTEe o Bl ferdlt 81 oifdT St gur o ig Ol =S firetr &1 ST, it
31T JATEHT b TRy T FTeIT R, AT I8 AT ST I SuRTY 81 J3T o1l & fob S
AT &9 IUHIAT ARSIV DT I PR &, AT IR F&T AR 2T 39 I1 DI TIDR BT
P AT U Bl &, ST qedl  fR1ge oler 311 &8, oifebT I (oRTer T8 &l &l
...(cFFE) ST & 8 g8 § Y el < T JereRur fod, 81 \ehd & b a8 W
AT JTENUA T BRUT &, olfdhT 3R IHH Blg VET T e & 9g, S 89
TRy DT THIIT &R, AT o1 T & fob I8 Ueb TURTY 81 ... (™) 597 RAufer
RPN &G o1 L DR &1 ... (FIET) ST S Tep AHINTD o ATST-a8c
TS BICT &, T e HT DI S DT Al ot T 8 ... (IITETT) <febT o1 &8H
P FM o fo1q §a7 &, AT 89 o a1l W ol =R A1 0 &6 areqa 7
T & iR 87 THINT Y 39 H gdicd HRAT AT 8l

AR T 7T SUMIAT BIRT & ...(STIYT) IR IRT T TR & SUHIH
BIRH & HT & 3R I8 Pl TR W AT 8, <IfchT orelt Tep &9+ it g 81 7T
&9 IITd H Pbael 3D AT Usctall T 81 S| &9 8T WR 3711 HH1ah ol

ST &1 ...(TTYT) a1 RTet BT AT &1, AT U< BT AT 8T, a7 IS TR IR
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I ST S RIS SR Y HHT I3Ts &, H ISP ol g I IRBR BT 31T vl
g foh IRt 5 I Uab ar<T i fopaT B

3reer Sff, § 319 4 g Al e e g fob 87 ST T U I 0R fre &,
a1 8 g7 9Tl bt T I SRl <1y fop arecter A ArHATiTeD Hed! &b R wR T Rich
TR & Rifc B a1 gt 7 g8 aRfRRIfr 781 o1T =1f3y foh 78 de vebole
817 I8 IUHIHI BT 11 PR 8, T§ HFeH JUBR 78l 8l ...(Fa8H) FR H BIg
A TRIE & T S5 SR AR 1oy ST HIFT H PO G719 &1, IS AURTY bl H0ft
o 8T ST 81 <IfehT SRR AR AT BT & MY, SRR R AT VAT IER 8, Sl aR<id
o AR TS DT JHT YGAT, AT J31 Il & fob AR bl axel S STl 81l
&1 3 AT F AT § o ITRhT T Fae Rt o 3Tk < dTel &7 -1l 8l ... (ae)
STHIRRT & TRIY BT TG ATl 81 & b aRecta H SRT TRIMT T AT §ART RN
gl

3Terel SfY, SfeT FHT A o T SHFERY & A1 A I8 qaid 8Ielm &, ol el
SR bR b U1 T geetdl &1 ... (ae) o oF e & fb fbddl e & IR,
forefT ST dTel & HUR, fohedT M aTel & R, WRT SR &, T STHIBT BT TRIAT
g, I 31T T8 1 AR dfety fh T8 fId™T § AHRIHS AREH <l 8l ... (STT)
T8 29T T IRY BT Jarer Y 81 917 RIh T&f IR T8 Sebelt 81 91 39 3R ot et @
e & T & Ueb SUHIHI &P AT ... (SATETT) SERT TR Yo IR FHIST 397 91T & fo1q
3ITERT BIAT & o aTera ™ i 9T 8T &, S < X&T 8 AT il 99 8T &, SAD i BT Al
Y B, I8 Uh AT G B ...(TIYT) SHPh ITATdT 3FR DI AT Tl vl &,
T U 1 31T AR AfeT] [ ST TRBR I Sl ol 7, AT ARBR P 39 G
B 81 ...(T9T) $AIeTY g1 oRTaT & fob 7 I A O IR FTeT IR UR E=RTHRT
BT G BT BT AT T &, TR TR e TR IR {3 7 8, IS TRk R S
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gRfkefRrr &1 8, H a1derT $ fofy 991$ 31k g=gare ST gl ... (Faer) H 3t St
T At IR 2ch BRAT Gl ... (FGeT) H 59 felef 1 FHei el §U U1 1 FHTH

PR 8| S-S5 T-IaTS|



20.12.2018 94

A BRI ARG Pebs (WSRI-MNIT) 1 A e HEIAT, ARDR GI]
oY Y IUHhT FREUT [Tees, 2018 BT H FH Rl gl
el et WY B1...( TaeT) IR AT 3R TRBRY Frai 7 fha &1, TE, Tt
3R ARSI sl §, T8l Slfdge bic Pl ea¥ell T 81 I fb_ail el ofeT STl
HERT H3AT SfF & AT v e g fob Rl aroTR Afer €, R | TReRy
e &, 98T Scifded Pic b FaveT BIFT A1y, Ry foamt r e fierf s
fSeT I QR <91 & feb=ail T 98T IHIG B1...( ST SR Al H getfaeed Bic
T B q Ueb dlel WR I fhellud b a1 & o & STl 8, TRy T &t o
&c BT Bl B < P [HATT BT Pl AT R 8 &l [haHT Pl I8 & b oy T8
T 89 ool § &7 3miev)

HEISAT, YX <9 H Ueb [ BT ANMRY, FAife YRT TR b &1 BHR &R BFLT
T BIIGT VAT BIFT ATMRY, Teb ST I BIF D112 iR &R Teh T IHD dad A&l
T =18y .. aE) i U eafth TORIT H ATl ST & AT a8 @l B
I 8, BRI A & b R F HTHHRT b 3R Jras A PIeTepIll eb Ueb DI
BT T1RTI &F IR AT &l a7 B &, I HIS S b qTeT PR 81 3 foeT I I
QT Uep FHM DY A AN BRAT =A1Y, Y 9 faT M 311t fefr sreretdr d
e AT BT 3TMIT 81 IS IS RIPRIT AT & AT IHD! Dls FrAdTs 8l sl
g...( IYF)| Yerd § gfear QT AT Sar 21 Ry A SHdhT frerid e g,
clfepT B T8l BIAT &1 ARPR B TH R PHRATS bRl d1fevl fIemu 3 & b v
1 <, HICTIT BH BT SITC, Y BT S P4 8l ST, eifebT I Sarsdl & o 8l
BT 81...( I Bis ot STHIHT 39 oy Rieprad T8 o= uTar 8, Rife S9!
S DRI T8l &1 g8 H feTiae 8l & &, 9! Ja Bl STHDRI &l g9 | fFerae
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8l 8 WRPR DI gy b fArellae b1 A1fey, Flfh I8 sl P fo1q Eleied &l el
Y hftiehe] A YeHIIT STl &, TRYST H I 3R HSTIT AT STl 8, FaT 89 Ieh!
R0 UTY &7 ... e H SO SFRIY DRl & fop QX <97 & 3R el bl Sren
3FEBT BT dIfeVl 89 I8 Ped 31U & fdb Iroifcrep dR R Fgfer 4 BIf, S
gIRRIR &, Ia! fRgfer $IfTgl &9 diferieeer Fgfmar exa € siik diferfeee wafh
3= el & folT HRATS 8] xaT Bl...( IYH) 85 T8 TRITT H_AT arfeq f S
BRI B &, 98 YR < H Ueb G ©U A IR 811 H b A 3ot urch &Y Rk 3 g

feet &1 qHI R g F=IdIel
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SHRI RAHUL SHEWALE (MUMBAI SOUTH CENTRAL): Thank you, Madam
Speaker, for giving me the opportunity to speak on an important Bill brought by
the Government before this august House to protect the rights of consumers. |
stand to support the Bill, but | have some points for the kind consideration of
the Government.

This Bill enumerates several consumer rights, among which, the first is
the right to be informed about the quality of the goods; the second is the right
to be protected against the marketing of goods which are hazardous to life;
and the third is the right to spread awareness amongst the consumers to
ensure an informed healthy diet for the people. To fulfil this objective, it is
important to make the consumers aware of the salt, sugar and trans-fat content
with appropriate labels which indicate the level of these ingredients in the
packaged food items.

In addition to this, Madam, | suggest that colour codes must be used to
indicate the levels as high, medium and low on the packaged food items.

Unless this is done, consumers cannot make an informed decision about
the goods they consume. The Bill only addresses the issue of false or
misleading advertisements, the liability of product sellers and product
manufacturers regarding the labelling of goods in general ... (Interruptions).

So firstly, we need to make it mandatory for the manufacturers and
sellers through this Bill, to include the levels of salt, sugar and trans-fat failing
which appropriate penalty must be imposed. Only when this is included, we will

truly respect the rights of the consumers as given in the Bill ... (Interruptions).
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Secondly, the provision to constitute the Central Consumer Protection
Council under clause 3 of the Bill consisting of the Minister-in-charge of the
Department of Consumer Affairs as the Chairperson is supposed to be an
advisory body. The Council will advise on promotion and protection of
consumer rights. | believe that it is inappropriate for the Executive to be
advising on the subject. Instead, experts must be compulsorily appointed to the
Council to perform the advisory function... (Interruptions).

Similar is the case with the State and District Consumer Protection
Councils where the implementing authorities are to perform advisory roles.
Further, the Bill does not specify whom the Councils will render the advice to...
(Interruptions).

The Bill proposes to establish Consumer Disputes Redressal
Commissions at District, State and National levels. These Commissions are
quasi judicial bodies and they have been conferred with the powers of a civil
court. The Bill specifies that the Commissions shall be headed by a President
and will comprise two other members... (Interruptions).

However, the Bill does not prescribe the minimum judicial qualifications
of the President or members, which is in contrast to the 1986 Act which
specified that the District, State and National Commissions shall be headed by
a person qualified to be a District Judge, High Court judge and Supreme Court
Judge respectively ... (Interruptions). The qualifications have been left to the
Central Government to specify. Madam Speaker, this amounts to excessive

delegation of power. To maintain separation of powers, it is essential to have
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judicial members in the proposed Commissions and it should be clearly

included in this Bill ... (Interruptions).
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Madam, | thank you for
giving me this opportunity ... (Interruptions).

Madam, this Bill is much needed but | have my own doubts whether this
Bill is fully equipped for meeting the challenges arising out of the emerging
global market, supply chain, on-line trade and such other things. E-commerce
is also developing but in that area also | have my own doubts that the Bill is not
sufficient to meet the challenges ... (Interruptions).

Madam, even though we call the consumer as the king, he is exploited
like anything. They are cheated also in many ways. The Consumer Redressal
Commission at the district, State and at the national level is a good move. |
welcome that suggestion ... (Interruptions).

As regards misleading advertisements, it is a very important thing. A lot
of magical remedy advertisements are coming in a big way and the consumer is
misled by them. | hope the clause in this particular Bill may prevent such kinds
of things... (Interruptions).

Madam, inclusion of on-line products is also a welcome suggestion. A
lot of cheating is going on in this way also ... (Interruptions).

As regards negative side of the Bill, | have to say that the clause dealing
with the on-line fraud is not sufficient to meet the challenges. In the Digital
Consumer Insight Report, it is stated that a lot of cheating is taking place ...
(Interruptions).

Madam, one clause is dealing with the warning of consumer health

aspect but | would like to say that there are a lot of loopholes in that clause.
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The manufacturers can escape through these loopholes. The grievance
redressal mechanism should be strengthened to avoid delays ... (Interruptions).

Towards the end, | would like to say that the consumer must be able to

fight cases. It is a process of delay now. An illiterate person may not be in a
position to arrange lawyer for this ... (Interruptions).

Finally, selling of goods after the expiry date is also a problem.
Unfortunately, a poor consumer is not in a position to understand that. All these
things have to be included in that. Only then, this Bill will be a perfect one ...
(Interruptions).

In the end, | would like to say that it is not meeting all the challenges

... (Interruptions).
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DR. P.K. BIJU (ALATHUR): Madam Speaker, thank you for giving me this
opportunity to participate in the discussion on this Bill.

Madam, India is a consumer country. We have 130 crore people and is
the second largest market in the world. This Bill seeks to replace the
Consumer Protection Act, 1986. The Bill seeks to enforce consumer rights and
provide for a mechanism for redressal of complaints and correct deficiencies in
goods and services. According to one of the provisions of the Bill, a Consumer
Dispute Redressal Commission will be set up at the district, State and national
levels for adjudicating consumer complaints. According to the 1986 Act, a
Supreme Court judge at the national level, a High Court judge at the State
level and a District judge at the district level was made a part of this
mechanism. But according to the provisions of the Bill the presence of the
judiciary has been completely changed.

We all know that the RBI is presently headed by a historian, but in case
of consumers, the Commission is sought to be headed by a Government
servant. | doubt if that will provide a proper remedy for complaints made by
consumers. | would like to raise this issue that the presence of people from the
judiciary is very much necessary in different Commissions for common people
to get justice and benefit.

The other point is about online trading. The volume of online trading is

increasing every year. What steps have been proposed to control this market?
How does the Government propose to protect consumers from frauds in the

online market? How can online trading frauds can be detected and how can
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the rights of consumers be protected? No such provision to control online
trading is visible in this Bill.
With these words, | support the Bill.

Thank you.
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4} PieTelrs FAR (ATRT): HSH, AT J37 JTHIAT AR feed 2018 W =4l
AT o T HichT T, $9h foTq H 3MTUehT &=IaTe <l gl
Ig Yo HecqquT [AerIep 81 32 WTeT Ul SUHIhT ARV B[ 1986 H & oI,

9 AT D 3G DI! &Td G 8. (FTHT) 7 ISR I~ &l IepT 8| Afefep
IIOIR, T T TR W &, IT AR TR W 8, $-BT BT SUHIH IR &,
Tl YR T SFeeTSdl b A1er PRIfcRIT 4t 31T 7S 81 IUHIHISN P HHAl &b Uk §
XY B &Y Bl (TG T3 SR el T FaTer (e &l 81 anfY gre1-fohetarer
BISPIC 7 $-PMA P GRT ST BT [T R b oTs & 3R Fal [T M b
Reprfeer T &1 g1 SRV & g e Preht Fecaqef &1 o IwHHIE & iR
Y GRIG BR T T BRI

qBISY, 37T IR YTHD AU, Sofl-qTheT, SRNGE faghl, $-hTy & 3R
SRR 81 ST BRUT SUHRAT AP St ST &1 a9 Ud it Far 781 Heldr 8l
Thell 3R TRIT FHM T el DT Sl 8l MeArEae ar 31T 3 91 81 T8
gl....(FFH) &A1 IR Al TG o T 81 W Fel Blell &, BRI W F$-98 PR
T ATeTd SR STHIRIAT T ST ST 81 AT b JTea F MR 9@, geAl H &
BT T SATS], B T DR, To TR TR FTe] ST S QTfTIT STt ot fasmae
ERUSISIE]

3T 1T, $e3Ie, ANTgel hiF, SRR MG qF SFIET IR AT9-dIdd, S,
oI, B QiTU-18, HTS-THIE U8, SiTUeRefsl, BRR TR I e &1 67

I [ & AqF S &b TRIE &, TN < b STARHIRI DI Rt 7 < 8 3R Il
IR B ...(TIYT) S9! ar WA Foll &F THT 12T, T T SIERT Plg Teld Hr
BRI T T e .. (T ) H 3TTUeh HTeH & 1 H3l Sff 4 f+eieT ot
fo forsTTa= A71e™ R Y Ueh dHaR Mg STRT det ITfev, dTfch 3 UhR & YD
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ST dehTeT 4 &1, el ol <2 T IUHIhT J 8T TSI I8 .. (Iaer) fopd +ff
JrfARIT & FEl Fde & folU ITHRAI HRE0T BT SIRcd IRPR W 8T &
...(TTYT) R, B, fSe 3R ST ST <2t 7 off SUMIRhIRN & =& & forw

YD P &, TR I87 R BRI DT bls F el UTeT fpAT ST 8. (Faer)

3fT: WRPR GRT I8 PR AT AR 3 QUi T9Tell ST PIhT ARIE1T bed
21...(@ae) 399 Y F A 560 St T TR R & (CIaH) 31 39 oRE
b YT feTTomeTar Ud AfATIEIT o <M 81 SUHIAT T N =1 el g
AT &l HeIedT T Y yerer &l e 81 § U fawy 3R e <rec § fob SuHiht
SRT IARRT & Y i oft TREY B =1fRvl...(@aem) BIT 3R Feiier SENT-&er aret
SAD TUT F 3T W@ Bl ...(TAHM) I U H ot TRET BT Wrae™= 2. (Iae)
SUHIAT Bl $RET DS Hel, T fdeT FHTeT &R G DI FHRAT § GEDRI
At (TTYT) TRBR TP HTRIBRUT & T3 BT IR PN &l &l ... (ST S
A IhT fem e, ITHIAT H SRS AT 3R Tl H BIHDbIST bl TRIpT
G, .. (TTET™)

T 3TETET: BIeTeig Sif, AT FHY URT 81 1T B

....(TFHT)

HON. SPEAKER: Please conclude now.

...(TaET)
St Bierelrs FAR: SN 7, S Ao FRRRAT off 91 8 8 8, I8 Bt
AR WRURT S §8 off 39 T & yReef =Iy cga=eer 81T, JuHIhT AR &b

T UBCI3N BT &I H QTR 81 ... (SFIEH)
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4} T WeTeT ARTAVT TS (STehT): AeT&T HBISIT, MU 3 59 foel W e
AT &Y, g foTU H 31Ul qgA-Sgd SRIAIE Rl | AT AT &t 1 faetr
UTRAAT ST SUHIRRT HR&T0T freRIas, 2018 of &< 31T 8l ... (TAT) T8 Ud 38T e
AT BRI, SHPT Ho1 WRIAT 81 ...(TIG) ITHRAT P ATUDPRI BT TREV 3R

SRS T JATINEARTD Bl ...(FFTE™) ST ATedh A AT ATy ... (STTET)

ITEDT DY ATDHAR FFT MR ... (L) AT HHEAT H DT IR aRE | TaR-
UNR BT 91T ...(999) ARPR DT GT | B 81 ol 1Yl ... (Fae)
SUHIRTSN A HMRIT SARAT AT dfod g 8U &1 ... (aer) Rl iR e 7 &g
M R fIsoe & 99 W gue 81 2 ...(@9YH) [ )R Ad SR Sl
...(CTTYT) T TRANT §711, 0 .Y, T, T SN &7 Ueh e STRox 81
IRV ...(FIH) TG Pl, T BT UG BIS T b AT Pl G BT TR

..(TYT) 39HT MR oY IReflaRor 891 a1Vl ... (Qau™) STARRIEN & =R
AT T1fRYl ... (T Bg, AT MR R TR R FHS g9+ A1V ... (STTET)
I W e T & | M AIfeVl .. (IIIM)  SUNRAT P G0 §FT ATfeyl

...(TTYT) IE ARBR 37T FTS T W&l 8, SRISFINI §T &l &l ... (TIYT) e
HES, e GFT N U8 IRPR el 81 TS &l ... (TFa) 3} &5 Ihel St R +ft 1T
AT Bl ... (TTH) 3TeTe] HEIGY, STV 3TIST Pl ARRY § &9 J&T I+ T I I8
g, I8 IR T oY T8 BT TR . (@aET)
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ADV. JOICE GEORGE (IDUKKI): Thank you, Madam for permitting me to
participate in the discussion on the Consumer Protection Bill, 2018. ...
(Interruptions)

Madam, this Bill is intended for protecting the interests of the
consumers. ... (Interruptions) The Central Consumer Protection Council is also
envisaged under this Bill. Now, we have the Consumer Redressal Forum at the
District Level, the State Level and the National Level that includes the judicial
members and also the other experts. ... (Interruptions) The provisions of this
Bill are such that the entire responsibility is going to be vested in the executive
functionaries.

Judicial expertise is also lacking in this Bill. ... (Interruptions) That may
be an impediment for the National Consumer Protection Council in the
discharge of its duties. ... (Interruptions)

Another issue is mediation. ... (Interruptions) Now the major problem
which we are facing is the delay in disposing of the cases filed before the
three-tier system and that is also a menace. ... (Interruptions) Now, with the
introduction of mediation, | have got my own genuine doubt as to what extent
mediation can help in redressing the grievances of consumers, because on the
one side, the poor consumer is there and on the other side, the businessman
and producer are there and they have got their own mechanism to safeguard
their interests. ... (Interruptions) So, we will have to provide some safeguards

for protecting the interests of consumers. ... (Interruptions)
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| would like to highlight another issue and that is the issue of delay. ...
(Interruptions) In case of delay, we will have to fix the responsibility on the
National Consumer Protection Council. ... (Interruptions) Whoever is
responsible for the delay in disposing of the case should also be penalised.
Then only we can achieve the real purpose of this Bill. ... (Interruptions)

With these words, | support the Bill. ... (Interruptions)
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SHRI N.K. PREMACHANDRAN (KOLLAM): Madam Speaker, | thank you very
much for giving me this opportunity to speak on this very important Bill and |
fully support the Bill. ... (Interruptions)

While | support this Bill, | would like to make an observation that this Bill
is not strong enough to address the situation which is prevailing in our
consumer market. ... (Interruptions) The Consumer Protection Bill, 2018 is still
weak and needs fine tuning. This is my first submission. ... (Interruptions)

The Consumer Protection Act of 1986 was a revolution legislation made
by the then Government and definitely it has got its own impact in the
consumer market. ... (Interruptions) But if we examine the last 31 years of
experience in implementation of the Consumer Protection Act, 1986, the Act is
being diluted every day. ... (Interruptions) So, we have to address that
situation also. ... (Interruptions)

| have practised in the District Consumer Disputes Redressal Forum,
State Consumer Disputes Redressal Commission and even in the National
Consumer Disputes Redressal Commission. ... (Interruptions) All legislations
are made for the purpose of redressing the grievances of consumers in an
easy way. ... (Interruptions) But unfortunately, even after the formation of the
District Consumer Disputes Redressal Forum, State Commission as well as
the National Commission, the time consumed in disposing of the cases is too
much. ... (Interruptions) Therefore, the very purpose of the Act is not being
served even though we have formed an alternative mechanism for dispute

resolution. ... (Interruptions)
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So, my suggestion is that the procedure has to be further simplified
because now the District Consumer Disputes Redressal Forum, State
Commission and the National Commission are functioning like any other court.
... (Interruptions) The entire procedure of a judicial court is being followed in
these consumer forums also. ... (Interruptions) Therefore, | would like to
suggest that the procedure should be simplified.

Then, still in this Bill, the delay or deficiency in rendering of services for
rectifying the default or deficiency is not being addressed. ... (Interruptions)
Here, in this Bill also, a company is responsible for rectifying the defect as well
as rectifying the deficiency. ... (Interruptions) But unfortunately, even when you
are replacing the original Act of 1986 by a new Act, responsibility for rectifying
the defect is not being fixed on the company concerned. ... (Interruptions)

My final point is regarding misleading advertisements. ... (Interruptions)
In this connection, | would like to cite the Report of a Global Information
Services Company called Experian. ... (Interruptions) The Report says that 24
per cent of the consumers in India experience online fraud. ... (Interruptions)
Nearly one in four Indians have directly experienced fraud while transacting
online. ... (Interruptions) This is a new report which has come out. ...
(Interruptions) Another report which | would like to cite is Digital Consumer
Insights, 2018. ... (Interruptions) It says that as brands and consumers are
looking for easier ways to buy and sell products online via mobile services, the

opportunity for online fraud is escalating simultaneously. ... (Interruptions)
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The online trading is increasing like anything. Simultaneously, in
proportion to the amount of online trading, the online fraud is also increasing.

Though this is a replacement of the original Act by a new Act,
unfortunately, this Bill is not sufficient and fit to deal with the situation by which
the escalating fraud can be curtailed or prevented. So, the unethical and unfair
trade practices should be controlled in the light of the online trading; and
responsibility should be fixed ... (Interruptions)

HON. SPEAKER: Please conclude, now.
SHRI N.K. PREMACHANDRAN : Madam, | am just concluding.

For example, in the case of defamation, libel or slander, whichever
newspaper or television channel publishes it, they are also held responsible for
defamation.  Similarly, a film actor or a celebrity, who is making some
misleading advertisement to the public, should also be held responsible for
what he has done ... (Interruptions)

In the end, Madam, | would once again appeal to the hon. Minister to
kindly look into all the facts and make the law more stringent and punitive so
that the unfair trade practices and unethical trade practices can be curtailed to
the maximum extent ... (Interruptions)

With these words, | conclude. Thank you very much.
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HON. SPEAKER: Now, the hon. Minister.

... (Interruptions)

£} IARIART IRIEH : JFHRT STeger S, 3t 11 AT [ F 3T T !
gl...(cgaer) H gfed T Sff, T FeoRlt Sit, T@Ie uce Sil, FEDR Pebs SiT, g
QaTel SfY, Y. 2fR S, Ut fos] SfY, dieretws SfY, ST YepTeT AT SiT, SI0F STt 3R
TS Sif T gdTE <7 ATedT gl (Sa9)

goI Pl HEcaqul G R 81 ...(Fae™) AT Jeueft St 7 7FR &
a5 Sl FHaT & 6 T BT iR feRgae BT & IR dex a1 ¢ iRy v 8, Ut
91d 778l 81 ...(FgET) G DIC P AT B 3Telled H Fd1feItheb GIRE b e §
TeSTs QU U B ... (aem) &9 ot &1 a1e foh §9RT St theve FedaR 8, S99

fepefl TIRE T IS PBHT Y, fed thevel TgaeR Pl &F 3R FoTed HRAT dTEd ol
...(TET) ST ORI & Seie off oY der &, HY S a1 ot Bl g1 &9 8 A
T BT JABR BT STV .. (TTem)

gAR el Ploreis off, THerg ST e §AR 3 IR o ArAetfeT
USdeigoc & FaY § HET 8l ...(TTM) 39 Gy §, T4 Hear & fop S A= &
DT 8, Teb SIY SUHT &, GURT 1T TN BRalT & SR T, S Afetfscl 8, S ot
T PR &7 AN = I fohaT & 31K ST Pel IS Hl 81 Bl .. (T )

oft ST U1 ATST St 7 SR UT8h SR & G § el 8 ... (JIeH) &9
gIdIe o & fb S YTEed ST @1 AR 980 e8! ke I e @l 8l
...(STTYT) 89 TTEd & b SADT 1S I 21feres ufeetRicT ar iR &R Si T8 &,
P! AT R BT BT T ST (STTeT)
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off ST ST =1 BET & 6 it & (Fsa1eeT § Stecdoil 8F1 1Ry ... (STae)
&9 9P oIy gaelier § 6 Ra-T STedl 81 Ah, el BT f+sared 8F7 A1yl
..(caY)

St WFag Sit =T 8T b I8 DI 2l A H I PIC T2l T, hRA AT I§
HRT HHIE 8 8, T8 PIC 781 8, T RIeH PIC & FHA 8 T &l...(TTe)
T 8T AT &, ST SH RIFUeiIhTs T T 81 89 39 iR B8R B i BIfrer
AT ot N1 (TFET™)

AR A’ A 8 ST 81 el d1ed o 3A1ach Sil | g1 &, 89 ST -
TN ST, IHH SIS DT b D (STTET)

b 32 ATeT & d1S T folel AT &, BT Febell & b 32 ATeT & A1 I8 37T, 39

S W DI BT el B, .. (TTHT) 7 T Hf THD! ST (STae) ST & AT &
THM AR Gl Pl g-I8d ggale «d & b Iel sl gH foham

...(cTaE)
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HON. SPEAKER: The House will, now, take up the Bill for consideration. The
question is:

“That the Bill to provide for protection of the interests of
consumers and for the said purpose, to establish authorities for
timely and effective administration and settlement of consumers'
disputes and for matters connected therewith or incidental thereto,
be taken into consideration.”

The motion was adopted.

... (Interruptions)

HON. SPEAKER: The House will, now, take up clause-by-clause

consideration of the Bill.

Clause 2 Definitions
HON. SPEAKER: Dr. Shashi Tharoor — Not present.
Shri N.K. Premachandran, are you moving your amendments to clause
2?
SHRI N.K. PREMACHANDRAN (KOLLAM): Yes, Madam, | beg to move:
Page 2, line 3,-

after “gas,”

insert “gestures, art forms,”. (8)

Page 2, line 9,-
after “Central Government”

insert “or a State Government”. (9)
Page 2, line 21,-
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after “a consumer”

insert “or a person duly authorized by the consumer”.
(10)

Page 2, line 35,-
after “defects”

insert “or any delay or deficiency in service in connection
with rendering service for rectifying the default or defects”.

(11)

Page 2, line 37,-
after “any”

insert “delay or”. (12)

Page 3, line 23,-
after “commercial purpose”

insert “other than a capital investment of not more than 25
lakh rupees”. (13)
... (Interruptions)
HON. SPEAKER: | shall now put amendment Nos. 8 to 13 to clause 2 moved
by Shri N.K. Premachandran to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 2 stand part of the Bill.”

The motion was adopted.
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Clause 2 was added to the Bill.
Clauses 3 to 5 were added to the Bill.
... (Interruptions)
Clause 6 State Consumer
Protection Councils
HON. SPEAKER: Dr. Shashi Tharoor — Not present.
The question is:
“That clauses 6 to 14 stand part of the Bill.”
The motion was adopted.

Clauses 6 to 14 were added to the Bill.

Clause 15 Investigation wing
HON. SPEAKER: Dr. Shashi Tharoor — Not present.
The question is:
“That clause 15 stand part of the Bill.”
The motion was adopted.
Clause 15 was added to the Bill.

... (Interruptions)
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Clause 16 Power of District Collector

HON. SPEAKER: Dr. Shashi Tharoor — Not present.
The question is:
“That clauses 16 and 17 stand part of the Bill.”
The motion was adopted.

Clauses 16 and 17 were added to the Bill.

Clause 18 Powers and functions
of Central Authority

HON. SPEAKER: Dr. Shashi Tharoor — Not present.
The question is:
“That clauses 18 to 20 stand part of the Bill.”
The motion was adopted.
Clauses 18 to 20 were added to the Bill.

... (Interruptions)
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Clause 21 Power of Central Authority to issue
directions and penalities against false
or misleading advertisement
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Madam, | beg to
move:
Page 15, line 14,-

after “which”

insert “shall not be less than ten lakh rupees but which”.
(15)

Page 15, line 24,-
after “which”

insert “shall not be less than ten lakh rupees but which”.
(16)

HON. SPEAKER: | shall now put amendment Nos. 15 and 16 to clause 21
moved by Shri Adhir Ranjan Chowdhury to the vote of the House.
The amendments were put and negatived.

... (Interruptions)
HON. SPEAKER: The question is:

“That clause 21 stand part of the Bill.”
The motion was adopted.
Clause 21 was added to the Bill.
Clauses 22 to 31 were added to the Bill.

... (Interruptions)
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Clause 32 Vacancy in office of members
of District Commission

HON. SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your
amendment to clause 327
SHRI ADHIR RANJAN CHOWDHURY : Madam, | am not moving my
amendment.
HON. SPEAKER: The question is:
“That clauses 32 to 71 stand part of the Bill.”
The motion was adopted.

Clauses 32 to 71 were added to the Bill.

Clause 72 Penalty for non-compliance
of order

HON. SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your
amendment to clause 727
SHRI ADHIR RANJAN CHOWDHURY : | am not moving my amendment.
HON. SPEAKER: The question is:
“That clauses 72 to 87 stand part of the Bill.”
The motion was adopted.
Clauses 72 to 87 were added to the Bill.

... (Interruptions)
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Clause 88 Penalty for non-compliance
of directions of Central Authority
HON. SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your
amendment to clause 887
SHRI ADHIR RANJAN CHOWDHURY : | am not moving my amendment.
HON. SPEAKER: The question is:
“That clauses 88 to 99 stand part of the Bill.”
The motion was adopted.

Clauses 88 to 99 were added to the Bill.

Clause 100 Act not in derogation
of any other law

HON. SPEAKER: Dr. Shashi Tharoor — Not present.
The question is:
“That clauses 100 to 107 stand part of the Bill.”
The motion was adopted.
Clauses 100 to 107 were added to the Bill.
Clause 1 was added to the Bill.

... (Interruptions)
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ENACTING FORMULA

He T T/ T
gs 1, Ufch 1, -
“ITSTSA” P LA TN
“ITeTRe” UfcreRnfud fos ar Sl (14)

CIRGIEEISRINER)

HON. SPEAKER: The question is:

“That the Enacting Formula, as amended, stand part of the Bill.”
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Long Title was added to the Bill.

... (Interruptions)

HON. SPEAKER: The Minister may now move that the Bill, as amended, be
passed.
Y IFTIRT AT : H IRl Rl &;
“fo5 g T e et uia fovar SiTq)
HON. SPEAKER: The question is:
“That the Bill, as amended, be passed”.

The motion was adopted.
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... (Interruptions)
1512 hrs

At this stage, Shri S.P. Muddahanume Gowda and some
other hon. Members went back to their seats.
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1512 > hrs

OBSERVATION BY THE SPEAKER

Postponement of the item (i) Statutory Resolution Re: Disapproval of

Muslim Women (Protection of Rights on Marriage) Ordinance, 2018

and (ii) Muslim Women (Protection of Rights on Marriage) Bill, 2018
HON. SPEAKER: Now, we will take up Item nos. 22 and 23 together, that is
the Muslim Women (Protection of Rights on Marriage) Bill, 2018.

Shri N.K. Premachandran.
... (Interruptions)

SHRI MALLIKARJUN KHARGE (GULBARGA): Madam Speaker, | request
you to take up this Bill on 27". We are all going to participate in that including
our Party, and other Opposition Parties are also ready. We are ready to
discuss this. ... (Interruptions) This is a commitment to you in the Parliament.
Before you, | am committing. So, we will stick to that. Therefore, | request you
to take this up on 27" please.... (Interruptions) 34 27 ) ﬂ?ﬁﬁﬁlﬁ’ EEISEIS]
G|
AR): 3reger HeieaT, fUsell IR a1 g3 off oifdh 3 gaeT 1Y, 27 o foru sifcHe &

HON. SPEAKER: So, you are agreeing that on 27", you will do this.

SHRI MALLIKARJUN KHARGE : We will participate; we will give suggestions.
HON. SPEAKER: No hungama, nothing; you will have a discussion.
SHRI MALLIKARJUN KHARGE: | have also spoken to Bandyopadhyay ji....

(Interruptions)
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HON. SPEAKER: No, | am asking you whether a discussion will take place.

... (Interruptions)

T AT TS : B det H ST 3R el Il H JTeR AT 8, EFeb! HIeTH &l
. (TTYT)
HON. SPEAKER: So, you will have a discussion on 27"

... (Interruptions)
HON. SPEAKER: One minute, Kharge ji. Shri N.K. Premachandran has his
Statutory Resolution opposing this. That is why | am asking Shri N.K.
Premachandran only to say whatever he wants to say.

... (Interruptions)
SHRI MALLIKARJUN KHARGE : He can speak on 27",
HON. SPEAKER: Why on 27"7? Let him speak today. We will stop there only.
After that, the Minister will not say anything today.

... (Interruptions)
HON. SPEAKER: Only Shri N.K. Premachandran will say something but there
will be no reply to Shri N.K. Premachandran also. That will also be given on
27",

... (Interruptions)
ffer sfi =amer w3 quT SeragifhT 3R FEAT Hrenfiht w3t (st I o) TNe):

H 1T @S St T age T DRAT §|...( I offbT H Ueb 91T 39 DHerm

foh TR TS & Uced R SaIM 31T AT & A ST AT &, ... ( IIeT) SHdT

A1 $ITY SR & Rl T8 S8l &1 Jecaqul et 81 W €1 el Q=T gam & T
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T 3TN W IR &1 89 e & b I8 989 v 31N I o oifey & 989 81T 91y, I8
F I ST0) 1T %t 3g ft ifere iR Ieft AT aedl ... ( aem)

HON. SPEAKER: Kharge ji, let him speak.

... (Interruptions)
SHRI RAVI SHANKAR PRASAD: Madam, therefore, my very respectful and
earnest request is this. Mr. Kharge is a very senior leader.
HON. SPEAKER: | know; yes.
SHRI RAVI SHANKAR PRASAD: Today, he made a promise openly before
your honour itself, the Speaker. On 27", we have no problem; The hon.
Minister of Parliamentary Affairs has conveyed that.

But | would surely urge that this debate be taken up in a very sanguine
and peaceful atmosphere. Hon. Kharge Saheb, | would like to hear you; |
would like to hear all of you because this is an important issue which the entire
country is watching and even the world is watching as far as the victims/ladies
are concerned. This is the only thing | have to say.... (Interruptions)

HON. SPEAKER: Kharge Ji, one minute, please.
SHRI MALLIKARJUN KHARGE : Madam, as | have told you, | will stick to that.
HON. SPEAKER: Yes, | am accepting it.

... (Interruptions)
SHRI MALLIKARJUN KHARGE : You give sufficient time for discussion.

HON. SPEAKER: | am giving.

... (Interruptions)
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SHRI MALLIKARJUN KHARGE : We will put our point of view. They will put
their point of view. Ultimately, they have got the majority. They have got their
own way. We have got our own say. So, we can do it.... (Interruptions)
HON. SPEAKER: One minute please.

... (Interruptions)
HON. SPEAKER: No, everybody should not speak. Kharge Ji, | agree with you
also. Yes, if the House agrees, | have no objection. Why should | take
objection? The only thing is, | have taken the name of Shri N.K.
Premachandran only for his Statutory Resolution. Let him speak for two
minutes and then we will stop. Why is this to be taken only on 27" again? It
has started just now.

... (Interruptions)

SHRI MALLIKARJUN KHARGE: | have promised that this will be taken
together on 27" ... (Interruptions) It is better you take it on 27"
HON. SPEAKER: It is his Statutory Resolution. He is opposing it. T UFaG
ST T T e I8 &7 FAT T8 {7t T TIST IR I8 872
...(HIET)

SHRI MALLIKARJUN KHARGE : It is not the question of Shri Premachandran.
... (Interruptions)
SHRI N.K. PREMACHANDRAN (KOLLAM): Let me have my say, please.

Madam, | fully support the observation of the leader of the Congress

Party, Shri Kharge Ji, the senior-most leader. | fully respect him and | fully
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abide by his observations. Also, | fully support the observation of the hon. Law
Minister. This is a very historic and an important Bill. Let us move the Statutory
Resolution on 27". ... (Interruptions) Let the House be in order.
(Interruptions) You are not the person to decide.... (Interruptions) It is for the
Madam Speaker to decide. ... (Interruptions)
HON. SPEAKER: | am listening to you, please. You do not cross-question
anybody.
SHRI N.K. PREMACHANDRAN : Madam, my submission is, let the House be
in order. Let us move the Resolution on 27" so that we can have a fruitful
discussion. ... (Interruptions)
HON. SPEAKER: Then, it is all right because | have taken your name. That is
why, | am allowing you to say something. All right, | have no objection.

... (Interruptions)
HON. SPEAKER: One minute, please.

... (Interruptions)

£t T Rig AR: A1 3reer i, 5RT I RIY & o ST @Sl it 7 ST et &,
g YT ST I IThT ATt BT G-I R 6l 27 TRIG DT AT fHebdT & YR W
TIeTTeh faeie T Tt ob foTy foram ST, VAT 8HRT 3RIY 8

H §%F 3TIR YR BT A8 § b HS HEAT 26 W AMINAD =1 BT 98 BIC]

T fefeT o1 &, TSI OR 95T SaTaT <™ bl STaeehdl -Tal &l I8 foeT od a1 J Iref
BIGR 3TTT &, I ol ol {31 oI & b I8 Slep <&, I8 &F e o &1 Jre .. (

JaY™)
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HON. SPEAKER: So, if the House agrees, we will take up this Bill. We will
have the Muslim Women (Protection of Rights of Marriage) Bill on 27". Yes,

Kharge Ji, agreed?

... (Interruptions)
1517 hrs
At this stage, Shri S.P. Muddahanume Gowda and some other hon. Members

came and stood on the floor near the Table.

... (Interruptions)

1518 hrs

NATIONAL TRUST FOR WELFARE OF PERSONS WITH AUTISM,
CEREBRAL PALSY, MENTAL RETARDATION AND MULTIPLE
DISABILITIES (AMENDMENT) BILL, 2018
(As passed by Rajya Sabha)

HON. SPEAKER: Let the National Trust for Welfare of Persons with Autism,
Cerebral Palsy, Mental Retardation and Multiple Disabilities (Amendment) Bill
be taken up now. It is a very small Bill. So, if the House agrees, we will take up

ltem No.26.

Now, Mr. Minister.
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AT =T SR 3rfrepTRaT w3Y (37 TR ¥ Taeia): § IRdTT o &:-

“fp ISR TAURTIVIAT, THRTSD ETeT, HFRIeh Haa 3R Fg-1: Acha e
fch BTl AT A, 1999 BT HMET IR dTel [ToRID, IoT
YT GRT JATYTRG, 0N foaR fhar S

AR STeger Sff, IS I D AXRAM I6ERI TqURRIVICT, FHRSH

HTd, HFRID HedT 3R I8-FMerhid &fth dedrr = TR 1999 7 &7 2l

... TTTYT) ST YRT 4 3R 5 F VAT WIGE & T-AT AT NI BRI 3R $THT Pl

Teh IR LTS g7 W] & AT &9 a8] adb a7 8T & Sia1h STfAfR—T F uraen= & b
A It Dl 37afer & forw g
qR= 2Tt U eff fop AT ITRIRIBRY B TTeb I8 FT & (L) Hel &

I8 IF-YF < < 3TN I S ITT-U7 T TR R of fohe o} a8 97 &, 59 I

SITRIFIGRT BT II el 81 AT 8l Acblei JULY. AHR H a¥ 2006 H Th F&T
1 *1gfch g3 off S7epT BRidbIeT Ay 2009 H URT &1 S b a1e Y ST Ueqth el Y
qp o |...(Fag) 99 2012 Ud 2013 § Ry SR &1 T8, W I IuYgeh cAfh B
I T8I R UTY| ... (STGLTT) Fifch IHD AT T ST eIt off, I 95 Do off 3flR 3
FHOR T P BRI J T Fal BRIV .. (IHH) fhR e IRBR TReg JIst St &
I aTel! TRBR H gF a9 2015 UG 2016 H TITY T, R S Q=i el URT bRy
aTeT Pis Afh T8 BT, .. (IHT) $9 HRUT 89 I Fal I Ul &9 3T Ble-Bic
NG IR U 1 GRT-4 H, IFDT 7Yy ol et T Bt 3R Al g8 N0 <
T, 579 TRDR IHD! el PR oMl o A I8 GHch &1 ST .. (L) IHeh!
qeHfth P Ugel AR I HieT bl PRI rdfer Gt &1 RET & Al T[S Aiel A & AP
STRIEBRT & AT bl Ufehall TR R &1 ST 3R ©: HEM b 3eR T ITRILIBRI
T T PR foTdT ST 3IR IHDT Jeh DR (T ST ... (FTET) 3R T8 ITT-IH &
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T & 3R 9RT ARDR IFD! TIpe R oidll & od HT fohedl afeh T ered oI Rk
b1 Tfct b foTQ T R FeptT BR efeh T I SRR H 3T dTefT ek 811 ... (aer)
E g a1 g R T Uiy foram &1 $9H Uep 3TR T I & fob 65 a &
31eres I T bl Y efch SHD 3TEYET U UR &l & bls Y eafeh e i
SHDT 62 a¥ &Y rafey Y IRV d1fds 65 I¥ H A AT I I8 I8 Abl 97 I
BIC-BIC FAG B1...(TTY) IR Jg M & ST df 87 AL TIE P e el
BT I PR FpU AR g I Fare vy 3 [ P & J b P Gl RT
J&T e & fo 59 faeres ot a1Ra fopar S . (urarerm)

HON. SPEAKER: Motion moved:

“That the Bill to amend the National Trust for Welfare of Persons
with Autism, Cerebral Palsy, Mental Retardation and Multiple
Disabilities Act, 1999, as passed by Rajya Sabha, be taken into
consideration.”

... (Interruptions)

HON. SPEAKER: Shrimati Supriya Sule.
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SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Madam, autism is
something which is really affecting a section of children in the country today.
There is very less awareness in society as well as in educational circles. ...
(Interruptions)

In the right to education we have got autism to include children which will
definitely help. But | request the hon. Minister to make sure that the Chairman
and the Committee consist of people who work in the field autism and not just
for people. There are a lot of technical experts in this country. So, please make

sure that they are included in this. Thank you, Madam. ... (Interruptions)



20.12.2018 131

HON. SPEAKER: The question is:

“That the Bill to amend the National Trust for Welfare of Persons
with Autism, Cerebral Palsy, Mental Retardation and Multiple
Disabilities Act, 1999, as passed by Rajya Sabha, be taken into
consideration.”

The motion was adopted.
HON. SPEAKER: Now, the House will take up Clause- by -—clause
consideration.

Clauses 2 and 3

HON. SPEAKER: The question is:
“That clauses 2 and 3 stand part of the Bill.”

The motion was adopted.
Clauses 2 and 3 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

Y ATeR =< TEeleT 1 § IR PRaTl

HON. SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
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... (Interruptions)
HON. SPEAKER: Now, please go to your seats.
... (Interruptions)
HON. SPEAKER: The House stands adjourned to meet on Friday, the 21°
December, 2018 at 11.00 a.m.
15 25 hrs

The Lok Sabha then adjourned till Eleven of the Clock on Friday,
December 21, 2018/Agrahayana 30, 1940 (Saka).




	ORAL ANSWER TO QUESTION

	THE  DEPUTY SPEAKER

	PANEL OF CHAIRPERSONS

	SHRI MULLAPPALLY RAMACHANDRAN (VADAKARA): Trivandrum International Airport is the first airport of Kerala and fifth international airport of India. It is the second busiest airport in Kerala. Besides civil operations; it caters to the Indian Air Force, Coast Guard and the Rajiv Gandhi Academy for Aviation Technology. Reportedly Global tenders have been floated for operation and maintenance of this high profit earning Airport. Whatever the objective, the fact remains that this move will greatly hike airport charges hitting the passengers. Many AAI employees will also be displaced. The State Government is not raising strong objections as they are interested only in ensuring that the economic benefit of privatization should reach them. Hence they have restricted their claim to setting up of Special purpose Vehicle or First Right of Refusal. I urge the Union Government to desist from this move and drop the disruptive idea to privatize Trivandrum International Airport.  

	DR. THOKCHOM MEINYA (INNER MANIPUR): Manipur has a lot of Tourism potential - right from ancient monuments and sculptures down to modern tourism including Eco-tourism and Adventure tourism. The Government of Manipur had started a number of festivals to attract tourists both from within the country and abroad. The Sangai National Festival, the other festivals of horticulture products play important role towards the development of tourism in Manipur. Manipur is also the origin of the Sagol Kangei (Modern Polo) and the state is also known as the power house of sports. Our famous Manipuri classical Dance and other folk dances of the ethnic tribes are always mesmerizing. Hence, 1 do urge upon the Union Government and Ministry of Tourism in particular to extend their fullest co-operation for making the state of Manipur an International tourist destination. 

	Ten years ago, there were nearly 10,000 safety match factories employing nearly 7.50 lakh people. The total production was around 800 lakh bundles with revenue of Rs 2,000 crore per year. This has now dropped to nearly 1,000 units. There is an acute shortage of workers in this handmade sector forcing the industry to go in for modernization by importing old machines from China. 

	The rate of GST on Handmade safety matches fixed by GST Council at the introduction of GST in July, 2017 was 5%. Handmade safety matches fall under GST HSN code number 3605 00 10. There is an urgent need for exemption of GST on this cottage industry. Otherwise in few years, the Hand-made Match industries will be a specimen in Museum only. The 18% GST on matches has increased the production cost. A higher GST rate has resulted in 30 to 4O% loss. With the high GST rate, the semi- mechanized units can hardly compete with fully mechanized units. 

	Therefore, I urge the Government to provide GST exemption for handmade match industries and reduce GST for semi-mechanized match industries from 12% to 5% and fully mechanized match industries from 18% to 12% to save the life of 4 lakh workers of the safety match industries of Kovilpatti and surrounding areas.

		SHRI GAJANAN KIRTIKAR (MUMBAI NORTH WEST): I want to raise a matter relating to a proposal to merge the Central Marine Fisheries Research Institute (CMFRI) Varsova, Mumbai Research Centre, which carries out research on fisheries with the Fisheries University, Central Institute of Fisheries Education (CIFE). 

	Fisherfolk and Marine enthusiasts have opposed this move because CMFRI helps coastal communities with its studies on catchment areas and reports on potential threats to marine life. Fisherfolk are dependent on CMFRI for information on diversity of fish, existing stock and decreasing population. It will become difficult for them to get such information on a regular basis. 

	Marine experts feel that the State needs its own research centre that provides information on marine life.

	Therefore,  I urge upon the Government to drop the proposal once and for all in the interest of the fishermen. 




